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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE PUNE

ORIGINAL APPLICATION NO. 60 OF 2021

IN THE MATTER OF:

ARYAVART FOUNDATION APPLICANT
VERSUS

HEMANI INDUSTRIES LTD &ORS. RESPONDENT(S)

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 3, CENTRAL POLLUTION
CONTROL BOARD (CPCB)

I, Prasoon Gargava, aged about 49 years and having office at the Regional
Directorate Vadodara, Near VMC Ward office No. 10, Subhanpura, Vadodara,

Gujarat — 390023, do hereby solemnly affirm and sincerely state as follows: -

1. | am presently working as Scientist ‘E’ & Regional Director, Central
Pollution Control Board (CPCB), Vadodara. | am fully conversant with the
facts of the case and hence, competent and authorized to depose and

swear the present Reply Affidavit as under:
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. That ay .
erments made in the paras 1 to 3 is about the information of the

Appli
Pplicant and hence need no comments from this Answering
Respondent.

That the averments made in para 4 is about the official information of
Respondent no.4 Gujarat Industrial Development Corporation (GIDC) and

hence no comments from this Answering Respondent.

. That the averments made in para 5 is about the functional information of

Respondent No. 6 Notified Area Committee, Gujarat and hence no

comments from this Answering Respondent.

. That the averments made in para 6 is about the allegation made by

applicant against Respondent no. 1 i.e. M/s. Hemani Industries for
violating the environmental parameters and discharging untreated
effluents directly into GIDC pipeline, which can suitably answer by

Respondent No. 2 i.e. Gujarat Pollution Control Board.

_ That the averments made in para 7 to 10 is about the allegation made by

Applicant against Respondent No. 1 being a non-compliant for last 5
years and that as per analogy laid down in Paryavaran Suraksha Samiti
case, the Respondent no. 1 unit ought to be closed for non-compliance.
This Answering Respondent does not play any role in this, as respective

state Pollution Control Board is required to take action and hence no

comments from this Answering Respondent.

That the averments made in para 11 to 18 is about Respondent No. 1's
consistent violations, to which Gujarat Pollution Control Board (GPCB)
has carried out inspection of Respondent no.1 and issued various

directions wherein, CPCB has no role to play and therefore no comments

from this Answering Respondent no. 3.

That the averments made in para no. 19 to 21 regarding the observations

about final discharge point of the effluent/wastewater, is included in the
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Joint Committee Report filed before NGT, WZ in O.A No. 22/2020 titled as
Aryavart Foundation Vs. Yashyashvi Rasayan Pvt. Ltd. & Anr. The said
Joint Committee Report is a matter of court record and hence no

comment from this Answering Respondent No. 3.

. With respect to the averments made in para 22 about closure directions
issued to Respondent No. 1, this does not invite comments from this

Answering Respondent No. 3.

10. With respect to the averments made in para 23, Central Pollution Control
Board, Delhi has pursued the public complaint with the Member
Secretary, Gujarat PCB vide letter dated 28.01.2021 and CPCB, RD
Vadodara followed up the matter with the Member Secretary, GPCB vide
letter dated 17.02.2021. It is further submitted that Gujarat PCB has sent
the action taken report through letter dated 05.04.2021 to Complainant
under intimation to CPCB, Delhi. The copy of the letter dated 05.04.2021

is annexed herewith and marked as Annexure R3-1.

11. It is further submitted that in furtherance of Order dated 04.10.2021

passed by Hon’ble Tribunal, this Answering Respondent has carried out
meeting with Gujarat Pollution Control Board on 20.10.2021 and has

initiated inspection of Red Category of Industries in Dahej area.

12. That the averments made in para no. 24, needs no comment from this

Answering Respondent.

13. That the averments made in paras ‘A’ to ‘Q’ under the heading ‘Grounds’

requires no comments from this Answering Respondent.

14. That the averments made in paras ‘Limitations’ and ‘Prayers’ needs no

comment from this Answering Respondent.
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n light of the aforesaid submissions, it is respectfully prayed that, this Answering

Respondent No.3 i.e. CPCB, shall abide by all Orders or directions passed by this
Hon’ble Tribunal

Qo5

DEPONENT
VERIFICATION

I, Shri. Prasoon Gargava, working as Scientist ‘E’ & Regional Director, Central
Pollution Control Board, the Respondent no. 3 herein, do hereby declare that,
the contents of this Reply Affidavit which is based on official record and

information available in the office are true to the best of my knowledge and
belief.

Verified at Vadodara on this the % _ day of December, 2021.

-

COUNSEL FOR RESPONDENT No. 3 Q Cﬂ%

DEPONENT

HH T / PRASOON GARGAVA
&3ra f2¥s /| REGIONAL DIRECTOR
BN wggw frau @i Central Pollution Control Board
(wafaor, 99 T4 W 9. A, WRd WRAR)
(Ministry of Environment, Forest & Climate Change, Govt. of India)
iy e (uidm ), 9S1ER1-390023.

- 4 {r ‘ Regional Directorate (West), Vadodara-390023.
W
o m;\ A ‘
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Solemnly Atfirmed / Declare & 'l’?ﬂva
\
MQLG‘:RAW&TS \s Sworn Befora me hy.. Q... ) 3U I UM g
v ARA ~
%™ [ Area XG?OSE)TATE]W - OY’ ’4 , o? UQ}
eq o c\‘ 23?{‘3) MALINI AMARSINGH RAWAT
D<32§ | NOTARY, (Govt. of India)

My Commission Expires
on 29/01/2022

MALINI AMARSINGH RAWAT
NOTARY (Govt. of India)
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i
- GUJARAT POLLUTION CONTROL BOARD
ey PARYAVARAN BHAVAN
‘{‘i?’y @nyu@_fﬁﬂ Sector-10-A, Gandhinagar-382 010
s Sy .’U@M Phone : (079) 23226295

_/‘:\,[\

&
GPCB/BARCH- B;’CCA-1194(9)IID 31038/ H 8 7595 DATE:C 5 /04/2021.

10,

Shri A R Mishra,

Aryavart Foundation, N
J-50 Japan Market, "

Opp. Liner Bus Stop, A Yiwdlflnveaid No.:, 89

Fax : (079) 23232156
- Website : www.gpcb.gov.in

Ring Road.’ . “..‘ _,"I : ate R Béot‘f > 2/3

Surat-3 -395003

Subject: Complaint/Grievance against GIDC regarding violation of the Water Act,

1974, the Air Act, 1981 and the CRZ Notification.
Reference: Your letter vide dated 04/01/2021 and] 8/02/2021. ) |
o - . N

Dear Sir,

In connection to above mentioned subject and references, this is to inform you that Gujarat
Pollution Control Board has carried out various inspections and sampling of Dahej Vilayat Pipeline, its
pumping stations and CETP of Dahej and Saykha.

In this regard, GPCB has already taken various actions against GIDC (Dahej Vilayat Pipeline
Cell) and CETP time to time. A brief note on action taken by GPCB is attached herewith for your
information.

This letter is issued after approval of the competent authority.
FOR AND ON BEHALF OF
GUJARAT POLLUTION CONTROL BOARD

las

(P.B.PATEL)
DY. ENVIRONMENT ENGINEER

Encl.: As above.
Copy to:
1) The AD & Div. Head
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar
Delhi-110032.... For your information please w.r.t your letter dated 28/01/2021.
(B.T.0O)

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation



2) The Regional Director,
Megional Directorate(West)
Central Pollution Control Board
Near ward office No. 10

Subhanpura, Vadodara 360023.. d 17/02/2021.

.. For your information please w.r.t your letter date



Brief Note on action taken

Regional office, Bharuch is frequently monitoring these projects and
collects effluent samples. In last three years Dahej-Vilayat Pipeline project
of GIDC was visited 110 times, Dahej CETP project of 40 MLD was visited
23 times, Saykha CETP project of 40 MLD was visited 06 times.
Board has issued directions and notices under section 33A of the Water act
1974 to GIDC regarding the non-compliances observed in Inspection
reports. In last three years, GPCB has issued 04 Nos. of Direction, 07 Nos.
of notice of direction under section 33(A) of the Water act 1974.
Board has issued closure directions & Notice of direction to defaulting
industries.
In last three year, GPCB has issued total 71 closure direction & directions,
81 notice of direction under section 33(A) of the Water act 1974 to
defaulting industries.
CETP of Dahej has started receiving effluent only from few industries.
Also Board had issued letters / directions to GIDC to solve the issues.
Summary of the same is as below.
o Member Secretary GPCB has issued a letter dated: 10/04/2017 to
the Chief Engineer, GIDC regarding strengthening of Environment
Infrastructures in Dahej Industrial area. (Attached as Annexure-I)

o Chairman, GPCB has issued a letter dated: 15/03/2018 highlighting
facts of situation which is replied by VC&MD, GIDC is not
complied so far and also no progress is reported. (Attached as
Annexure-II)

o Chairman, GIDC has submitted reply dated: 10/04/2018 of above
said letter of Chairman, GPCB with action plan. (Attached as
Annexure-III)

o Member Secretary, GPCB has issued a letter dated: 02/02/2019 to
the President- Dahej Industrial association and the Chief Engineer-
GIDC regarding Action plan for Environmental Issues in Dahej
PCPIR. (Attached as Annexure-I1V)
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o District collector, Bharuch has issued letter to Vice Chairman &
Managing Director of GIDC for environmental issues in Dahej
Industrial aréa. (Attached as Annexure-V)

o GPCB has issued direction under section 33(A) of the Water Act

1974 on 30/01/2019, 23/03/2020, 27/05/2020, 14/08/2020

; (Attached-as Annexure-VI, VII, VIII & IX) GPCB has also
informed to Gujarat Coastal Management Authority.

o District level CRZ committee has visited this site and visit report of
the same is annexed here as Annexure-X.

o Hon. ACS, F & ED has issued direction on 21/07/2020 under
section (5) of the E(P) Act, 1986 for violation of CRZ Notification
the same is annexed here as Annexure-XI.

e GIDC has submitted reply and informed that (Attached as Annexure-XII)

o GIDC has commissioned 4.5 km CS pipeline of 1000 mm diameter in
year 2006-07, due to scaling in the pipeline and diffusers were buried
more than 3 mtr in sea bed. Also it is not possible to repair diffusers and
removal of scaling in offshore pipeline. Hence, effluent could not be
discharged into deep sea.

o GIDC has laid two row of 600 mm dia MS pipeline upto 600 mtr.
GIDC has planned to lay new offshore pipeline with diffusers for which
consultant has been appointed and estimates are prepared but it will
take atleast 2.5 years to complete the said work.

o GIDC has attended leakages of pipeline.

e GPCB has issued notice of direction to CETP of Dahej under section 33(A)
of the Water Act 1974 on 01/03/2021 (Attached as Annexure-XIII).

e Recently, GPCB has issued direction under section 33(A) of the Water Act
1974 on 24/03/2021 (Attached as Annexure — XIV).
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-' _ GUJARAT POLLUTION CONTROL BOARD

— _ _ PARYAVARAN BHAVAN, Sector 10-A,
‘%?} E Gandhinlagar 382 010, Gujarat. lNDiA‘.’ )
GPCB Phone :(0) +91.79 2323 2152, Fax ' +91-79 2322 2784
E-mal : ms-gpcb@gujarat.gov.in
! Website : www.gpch.gov.in

No: GPCB/BRCH.B-CCA-1194 (5)/ 1031038/ L 1 A  pate: /032017 |© ('«‘)L\\ NP
To,

Shri AK.Patel

The Chief Engineer,

Gujarat Industrial Development Corporation,

Block no. 4, 2" Floor,

Udhyog Bhavan,

Gandhinagar.

Sub:  Strengthening of Environment Infrastructures in the Dahej Industrial area.

Ref: This Office letter No..GPCB/BRCH/B/C-38/404885 dated 21/02/2017.

Dear Sir,

With reference to the above-cited subject and reference, it is to inform you that, a ime beurd
action plan is required to submit for the various activities to be carried out by GIRC for
Strengthening of Environmehi Infrastructures at Dahej. Various issues in this regard were
discussed during the meeting held on 23/01/2017 under the Chairmanship of Additional Chief
Secretary, Forests & Environment Department & Chairman GPCB (Copy enclosed herewith for

vour ready reference please).

b would like to draw your kind attention on following points, which are required to be carred

oul on a priority basis,

1} Though it was decided to make an application for consent to establish for the CETF of
Dahej within a week time to the GPCB, it is observed that the same has not been inmade
yet. You are requested to direct concern office in this regard to make an apphcation ot

- consent to establish on a priority basis to the GPCB.
2] 1t was also decided to form SPV in coordination with Dahe] Industries Assac:ation for the
transportation and disposal of industrial effluent through tankers for the industries,
which are located in the area devoid of underground drainage network system. It 1S

learned that the SPV as discussed has not been formed yet. It is humbly requested to

ol ' CPTO)

e | Clean Gujarat Green Gujarat

ISO 8001 - 2008 & 1SO 14001 - 2004 Certified




look into the matter and to diréct concerned office to coordinate with Dahej Industries
Association in this regard for the formation of SPV at an earliest.

3) Various technical provisions for the up-gradation/strengthening of existing facilities as
per the point no. 4 of the Minutes of Meeting are also required to put in action.

4) During the meeting, it was categorically asked by the Additional Chief Secretary, Forests
& Environment Department and the Chairman GPCB to prevent robust penalty policy in
line with the ECPL, Vadodara project in consultation with Dahej Industries Association. \
Kindly submit progress in this regard to the Board.

3} As per the Point no: 6 of Minutes of Meeting, it is also requested to provide time bound
action plan for providing infrastructure to reuse treated effluent of the estate and
treated sewage of Vadodara Municipal Corporation.

The above is for your further necessary action, please.

With regards,

o

(K € Mistry)
fiember Secretary

tncl: As above.
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B GUJARAT POLLUTION CONTROL BOARD
= PARYAVARAN BHAVAN
iﬂ% Sector-10-A, Gandhinagar-362 010
|/ 4 Phone : {079) 23223295
GPCB Fax : (079) 23232156
Website : www.gpcb.gov 'n
i
e
o
No GPCR/BRCH/B/L-38/ Dated  /02/2017. \‘
i, .}k
1) Shri Dr. Bharat Jain, 2} Shri ALK Puted qu
il Member Secrewury, Chiel Eagiacer N,
Gujarut Cleaner Productinn Centre, Gujaral tadustrial Devclopment Curp?ratiun;
Block-12, 3 Fleor, Udvop Bhavan, Sector-11, %
Udhvoy Bhavan, Sector-11, Gandhiongar. & A\

Candhinugar
3) Shri NLA. Hanive, Prosident,
Babej Indusfiries Assucialion,
v mo. 7150010,
Upp Expanded Pulvmer.
- Near I't'l, CIDC Dubej,
‘Tal: Vagra, .
[hist: Bharuch,

S} Shar SN, Panll, CFO
Dahe] SEZ Ltd,
3rd Flour, Block No 14,
Uldyon Bhavao, Sectar-1 1,

.lndhm.tgar,

Subs:
Industrig] Arza

4) Shri G.J.Camit

Suprinieoding Fngineer ‘ -

CGujarar [odustrial Development (_'Drpl}ntmu
1" & 2™ Floor, Panch Bat, ;

ml.‘nu{:h. 5
“ )

™~
N

Mintes of the muecting held un 23/01/2017 for bnvironmental relaled jssues of %k

Rel:  This office lerter No. l]?Cth‘RCII/BJC-?B'?‘QOIEEO dated 18/01/2017

Respected Sir,

& meeting for Enviconmental related issues of Dahey Industrral Arca was held an 237012017

At 1508 at GPCH Gandbunopar:

Pt find enclused hers wn'.n,—'“rﬁl;u:lu.\ of the meeting 15 is requested to subnnl time noc ol

2 pe o y 3 B T & o P =1 . 2+ - - - - * - i -
aclion plan lar ine antivity ;_‘egih.mg (o your organizalion as per minutes of the meeliny wutt

KUV MIawy v

Thanking you, f? il
L%

Yours Fanhfully
cnAYT

D o SR
(B M Thaaer;

Environmentat bno seer

Clean Gujarat Green Gujarat

I1SO - 9001 - 2008 & ISO - 14001

- 2004 Cerlified Organisation



Minutes of the mecting held on 23-01-2017 at GPCB-Gandhinagar under
Chbairmanship of Shri Arvind Agrawal, 1AS, Addition Chief Secretary,
Forests & Environment Department & Chairman, GPCB to discuss various

Environment related issues of Dahe) Industrial Region.

A meeting was held under the Chawrmanship of Shri. Arvind Agrawal, JAS, ﬁ
Additional Chief Secretary, Forests and Cnvironment Department & the Chainman, v
GPCB 1e discuss various environment related issues of Dahej Industrial area. The (L:\"

hist of the participants is attachied herewith as Annexure A.

&
A brief power point presentation of the Dahej Industrial region was madeiby‘b
Regional Oifice, GPCB, Bharuch. Shai. Arvind Agrawal, TAS, Additional Chief
Secretary, Forests and Environment Depustment & the Chairman, GPCB“in ifs
opening remarks, explained aboul nccessity of baving common environment
infrastructures in place prior the incustrial development comes up so 2s to avert the
problems of pollution and strengthening of the existing 'Lllfras[r_fuc_yug'es"to COpE up

with the future development. Following points were discussed;-_% w4
g 3

I. CETP at Dahej: el

Shri. Arvind Agrawal, 1AS, Additional Chiel Secrctary, .r)rcgts and Environment
Department & the Charrman, GPCB asked about tl}g»qthi?fg‘o:’CETP at Dahej. The

Chief Engireer, GIDC intorned that the constructign work of the CETP at Dahcj,

ol 10 MLD capacity is in an advanced stage and it is ikely to be commissioned in
Marca-2017. [ibally, it val cater (o the Chemical zone arcas of the Dahe). CETPs ]
for other sreas of Dahej will bz I‘u|£ii.7'}t.‘}.{n future based on need assessment
Environment Engineer, GPCD informec that GIDC 1s yet to apply for the consent i
of the Bourd for the CETP. Alter Qetailed discussion, Shei. Arvind Agrawal, [AS,

et Secretary, Forests and Esvirenment Deparuisent & the Chairmae,

»

J

Addilicaal Lo
GPUB asked GIDC w apply fer the CTE of the Board within a week time.
(Activa: GIDC) 5

7
1. The absence of the tfl%grgrounaf drainage network io some areas of Dahej:
Environment Engineer, GPCB brought to the notice of the Chairman that in few
arcas of the Dahej; still there is no underground network in some in some pockets

B

of Dahej. About Six industries are commigsioned in such areas and face the
J :

G
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/ s
problem of industrial wastewater disposal, After detailed deliberation following

was decided:
a. The industry which is not made available underground drainage connection

by GIDC and has the CTE of the Board to discharge in the undergrotnd 4
drainage connection will be given temporary permission to discharge its -na.‘\
industrial effluent in consented quantum through tankers at nearby pumping ; i
station of the underground drainage network. -‘\_

b. GIDC, Dahej Industries Association will form a Special Purpose Vehicle  #7% %
(SPV) for the transportation and disposzl of the effluent from such units "w-‘_‘
within one week. b

c. The SPV may take support for the vehicles and other log:stics from he
Common Environment Infrastructure of the Dahej area ie. BEIL. -

d. There will be fleet of dedicated; GPS-enabled tanker for the tranSiortation

and discharge of the treated efNuent from the industry, ¥
o. The manifest system shall be followed for the discharge of the vansportatien
and discharge of the treated effluent. ,.‘tl" Y.

f. SPV will be responsible for the quality of the effluent, guantity of the
effiuent discharged by the industry and it wiil mainain the record thereof,
The GPCB will give necessary permission 1o the 'ndustrial units to discharge

thear treated industnal effluent threupt above SPY

-

a2

{Action: CIDC, Dahej Industries Association) ?‘!':.J
t!

3. CETP at Saykha and Deep Sea Pipeline fér Savkha:
The Chief Engineer, GIDC informed that-considening the scale and type of the
industries to come up in the Saykha, CETP oi 40 ML has been already planned
for the Saykha. The CETP-project has been sanchioned by the Government. The
design, estimates, tender processeare under way and construction of the CETP wall
star? by December 2017. After detailed deliberat:on, Shn, Arvied Aprawal, IAS,
Additionzl Chicf Seerctary, Forests ead Envirormeni Deparivent & the Chairmzn,
GPCB asked GIDC 1o complete the project in tirme bound manney considermg high
ssignificance of the project. In addition to the above, 1t was decided that considering
»..‘*J} the limited capacity of the existing common deep sea effluent discharge pipeline at
oF Dahej, and the narure’of the development in the region, GIDC shall lay down
separate dcd}cuﬂéf};:deep sea pipeline for the Suykha estates. As the deep sea

S
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pipeline project 1s complex jn neture and requires time, it was decided that GIDC
shall start working on this project.
{Action: GIDC)

4. Up-gradation / Strengthening ol the existing facilities: ' (
fhe regional office, GPCB, Bharuch in its presentation brought out following
points for the strengthening of the existing infrasiructure related to the conveymce

of the treated ndustnial effluent: \
a. Provision of online pH meter, TOC meter, Flowmeter at all the pumping (loi =
statior and maintenance of the record thereof. ::b

b. Lifting of the contarninated water being accumulated in GIDC storm watctf.& ™
channel in some areas of the estate : PR

c. Increase In the capacity of the storage of treated effluent at final Pormping
stetion 1o avoid any bypass of effluent during cleaning of the final pumping
stauon :

d. Provision of the Sccuril‘y and CCTV at all the pun':pié’;talil;\)ns and
vulnerable locations to prevent any illepal disposal of the effluent through
tankers {t?ﬂ«.tj

e. Sealing of the manhole and surveiliance / p::lm!}ing- along the rouie of
conveyance pipeline to prevent any tlegel d\j-s;;h::irgc of effluent mirough
tankers &x‘«.g

[. Nezd of regular cleaning and sludge removaiithrongh mechanical means at

all pumping statinns EY N
> - : ' \ L . > - = ., :
g. Sampling facility for the Pumping station [J effluent quality monttoring and

incustrics directly discharging s effluent into the Final Pumping Siatiorn
Adter detarled discussion, Sha. Arvind Agawzal, TAS, Addiuonal Chief Sceretary,
Forests and Eoviromment Dzparunent & the Chaiman, GPCB asked GUDC to
prepare short-termy acuon  plan ings coordination with the Dahej  Industriss
Assocration end complete aii the werks in time beund manoer.
(Action: GIDC, Dahej Industries Association) '
»
§. Penalty policy for the defaultiog industrial units: |
ﬂa"riz was discussed that GIDC carries out the monitoring of the industrial wmnits in
- Dahej area through third party egency and maintain the record thercof. At present,

¥

there is no penalty poiicy for the defaulting indusirial units. Shn. Arvind Agrawal,
%
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TAS, Additional Chief Secretary, Forests and Environment Department & the
Chairman, GPCB ssked GIDC to prepare a robust penalty policy in line with
Effluent Channel Project (ECP-Vadodara) in consultation with Dahej Industries
Association and implement it on priority basis 30 as to inculcate discipline in the

member industrial units. ! i

In addition, third party monitoring should be strengthened and ity detaiis shail be \

shared with the GPCB. It was also suggested by GPCB that the GIDC should shave o
data of ambient air quality monitoring with member industries for the preparation 4
of the EIA report 3o as to have uniformity of the cata. S
(Action: GIDC, Dahcj Industries Association) \

6. New Infrastructure for the Reusc of the treated effluent: >
a. During the presentation, it was mentioned by Regional Office, -GPCB-
Bharuch that many industries like Torrent Power Limited and othets have o
generation of industrial’ effluent with very low pollution potential (Only
High TDS) which can be reused directly as industria) grade water tn many
other industries. There is a need to develop and separate conveyance
netwerk so that such wastewater can be re'usetitL‘tp;g‘r'd.-j_::::.-rci_v and oversi
fresh weter censumption can be reduced. 1t was 2150 presented thal GPCH
earlier requested GIDC through a letter to plan a project in this regere bowos
decided that the GIDC will prepare @ bhuepnnt for this provect @
coordination with Dahej Industries Asseiation
b. It was also presented by the Dahej Industries Assoctation that due to salimity
ingress and continual decline i the surfuce water avalability, there s g nesd
to have an altemate source of fresh water for the industnies at Dahgy. 10
will also help to meet thesfuture need of water i this region Atter derailaid
discussion, it was decided 1133t GINC witl explore the possiotlity to eute the
treated sewage of the Vadodare Municipal Corporation in line with i

model of Surat Municipal Corporation where the 40 MLD ot the weaten

S sewage 15 used gs_industrial grade fresh water 1o the textle mdostries
i & & Pandesara. %,‘t’ o
v; (Action: GIDC, Dahef Industries Association)
: o

Ow
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7. Development of the Green Belt in the Dahej Industrial Area:
It was discussed that though efforts are being made for the development of the
green belt and plantation in the area, there is still ample scope [or increase in the

4 ; . : % . i
green cover of the area. Afier detailed discussion, it'was decided that GIDC in e
coordination with the Dahej Industries Association will carry out thick plantation N
on roadsides, in the service corridors and at the cormon plots, {7

in concluding remarks, Shri. Arvind Aygrawal, [AS, Additional Chief Secretary, v
Forests and Envitonment Department & the Chairmen, GPCB asked GIDC w q
prepare & time-bound short term and long term action plan for the above activities W}  }
and submit to the Board. He also asked industry association’s representatives 10

# have self-discipline in pollution control for the sustainable growth of the regio %
: R4
A

4 The meeting ended with vote of thanks to the Chair.

\
i~
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Gujarat Pollution Control Board
Gandhinagar

Apnexure A /2

ey

i
%

| Meeting Reglartfing Environment Related Issues of Dahej Areain the chalrmanship of Shr} Arvind g

I Aparwal, IAS, Additional Chiel Sccretary, Forests & Environment Department & Chairman GFCB,
on 23/01/2017 at 15:00 hrs in the committee room of Gujarat Pollution Control Board at Head
Office Gandhinagar. \

|
./ List of Participants: _ t’_s » 3

Mr. LG, Gamit, SECG GIDC
Mr. NP, Vadalia, EE GIDC }u\k .

Mr. Ashok G. Dhodi, DEE GIDC ,’
Mr. Bharat Jain, GCPC %

Mr. AK. Patel, Chief Engineer, GIDC \: .-)

Mr. Hiren Bhendwal, 5r. Project Enginesr, GCPC

Mr. S N. Panl, CEQ SEZ

Mr. Nira) Shah, Managler SEZ %

Mr. D. M. Thaker, EE GPCB .
10. Mr. Falgun Modh, DEE Representative RO GPCB Bharuch C '
11. Mr. L M. Ahir, AEE RO GPCB Bharuch l~J
12. Mr. D P. Pate), DEE GPCB %

,11-'"?)13. mr. Sunil Shatt, 1. President DIA
o 14, Mr. Dinesh Patel, Secretary TlA Q
2 13, Mr. Shahin Shah AGR Envircnment
16, Mr. Vishal Shah Sr. Manager Environment
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No:-BRCH-B-CCA-1194(5)] wu 417 /
Date:-15" March, 2018
Smt. D. Thara, 1AS
Vice Chairman and Managing Director,
Ciujarat Industrial Development Corporation,

‘dhyog Bhavan,
Candhinagar - 382017,

Sth [)iqcharuc u!‘ ¢ffinvent of Dahcj PCPIR industries on landtall
point insteadt of into the deep sea, by GIDC.

B 1.
dadam,

The Gujarat PCPIR is 2 fast growing chemical and petrochemical hub ot

aational and international status. As the PCPIR houses a large number of

i‘_-'mczil units. the proper disposal of industrial effluents, in a scientific manner
! meeting the permissible norms, is of utmost importance

GPCB has given CC&A o GIDC to discharge the effluent into the deep
sewat a2 point ond i & manner suggested by NI10. through 52.5 kms. pipeline (39
woon dard - 1 ks, coastal = 4.50 kms. oftshore) with diftuser system.
o eu secondan, treatment. 101s unde srstood that me work on CETP sct up by
30 i wlnaost complete. and the project is ready to be commissioned soon.
Cwevtr us 1l s nol yet comimissioned, the pipeling acis oniy as a carrier lot

Fre ki.:LSF}l]f;Llll B (il !“a:LZ['li

As the e Nuent is to be discharged through ditfuser system at a designited

il inte the deep sva. the individual industrial units have been pe rrmllL fthe

Jischarge novms aceordingly. ie. they are permitted outlet COD of 250 my i

wnd BOD of 100 ma/t as against the prescribed norms of 100 mg/l and ){ me |
spectively tor on land dischaige.

1) GPCB had been receiving n.pn.bcntahons from different stakeholders
revarding the excessive pollution in the Dahej industrial area. resulting into the

b observance of the discharge parameters of the GIDC pipeline.  lie
dersigned visited the Dahej PCPIR on 3 22018, accompanied by officers of
CIDC and GPCY. w physically ascertain the prevalent situation. It was noticed

qy.208. 4 L0 BRI edtst 1
etge-;] QHU“




that the effluent carrying pipeline, which is supposed to go 4.50 km olfshore
into the deep sea, with dittuser system, is damaged at the landfall point, and the
diffuser at the final disposal point has also got damaged. The industrial effluent
is being discharged at the landfall point itselt through siphon. This situation has
been prevalent since the last eight to nine months.

5) You will appreciate that this is a very serious environmental issue, and is
also a serious violation of the CC&A given for operation of the effluent
discharge pipeline maintained and operated by GIDC. It also amounts to
violation of the CRZ Rules. It has caused and is continuing to cause extensive
damage to coastal ecology, and has adversely affected marine life and fish in the
region. It also causes extensive damage at the landfall point and to the entire
seashore. That this has been prevalent since eight to nine months has turther
added seriousness to the subject, and also to the adverse atfect on the
environment. Needless to say, repairing the damaged pipeline and diftuser. and
ensuring its proper functioning, would take another few months.

6) Heads of GPCB and GIDC had met on 7.2.2018 with their concemed
officers to discuss the matter. Certain decisions were taken i the meeting. 1t s
requested to take necessary action thereon.  Minutes  of  the  visit ol the

undersigned to the PCPIR on 3.2.2018. and minutes of the meeung held on
7.2.2018 between GIDC and GPCB. are anached herewith for ready reference.

7) Certain other important issues were noticed during the undersigened’s visii
to Dahej PCPIR on 3.2.2018, as below:

a) A lot of sludge has collected at the GIDC pumping stations. “The tacilin
for timely removal/ disposal of the sludge was found inadequate.

b) The individual industrial units are required to treat their cifluent and
bring it below the maximum permissible limit (COD 230 mg/l and BOD
100 mg/l) betore discharging 1t into the GIDC pipeline. [t was noticed
that large number of industries are discharging untreated citluent. or are
seriously violating the prescribed norms. While 1t 15 the mam
responsibility of GPCB to check the individual units on this respect. the
permission {Condition no. 5 and 5.1 to 5.6 in particular of CC&A dated
4.4.2014) given to GIDC for operating the common pipeline clearly
stipulates that the required inlet norms for the pipeline shall be ensured by
GIDC, and regular inspections at the outlet point of individual mdustrices
are also to be looked into regularly by GIDC.
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¢) Online monitoring and regular record keeping at GIDC pumping stations
nceds to be strengthened, to ensure that regular data 1 available on the
effluent received into the carrier pipeline from member units.

d) There 1s an accumulation ol contaminated waste water in storm water
drain due to overflow of manholcs, caused due to choking of the pipelines
in different sections.

8) The quality of effluent at the final pumping station on 1.3.2018 1s as
below :

Parameters Actuul_! _f’rcscﬁ_[;cz{_ | _J{-E‘mm'k:s_'j
pH 4.63 l 35109 | Acidic 1
" 1, I = ‘_J_iﬁ_?}?ﬂi-éi,__f
COD _ [le60 1250 .
BOD 2% 100
Phenolic  [2433 !5 = 5
(Compound =+ -
Note: All parameters except pH are in mg |
Further, the average quality of effluent at the final pumping station during

the last threz months, e December 2017 to February 2018 s as below

pH - 5.37,. COD - 1682 myg/[. BOD — 295 mg/l and phenolic compound -

[+.39 mg/l.

23 [hus, 1t can be seen that the guality of the effluent at the final pumping
station 1s very bad, and this 15 being discharged on ind and not in the deep sea
The effluent has also turned acidic

10)  In the current scenario, the Bourd will have no option but to revise the
prescribed norms for the industriad etifuent at the tinal pumping station o that
prescribed for disposal on land {i.c. 30mg/1 BOD and 100mg 1 COD) instead ot
that preseribed currently (10Gme ! BOD and 250my 1 CODY.

E1) It is also necessary to draw vour attention to the fact that GPCB has
received an input from the Intelligence Bureau about the pollution at the land
* tall point in Dahej, and the resultant grievances of hisherman community. ‘The
specific input of IB is about the deterioration of the coastal water quality.
resulimg in decline of the quantity and quality of fish catch. which is being
objected by the fishermen.




12)  You are requested to kindly give your personal attention to the above
issues and take remedial action at the earliest. 1 would appreciate if an Action

Plan and the actual measures undertaken to remedy the situation be submitted
by GIDC within 30 days.

Yours faithfully,
78

(A‘rvil‘fﬂ Agarwal)
ACS. ['& ED and

. Chairman. GPCRB
™ v s 0 W

Copyto:

Principal Secretary,
Industries & Mines Department
/3 ... for information and necessary action.

r s!;/‘?-:;
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D. THARA 1as //" Gujarat Industrial
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Vice Chairman & Managing Director . = 4 / \;; ) \ Development Corporation

| A Govt. of Gujarat Undenaking )

Block Mo. 3, 4 & 5, Udyog Bhavan
Sector 11, Gandhinagar - 282 011
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\1’\< \ gy lﬂ(k(“&' ‘ EZ?:’“’“ 10/04/2018
To, .
shri Arvind Agowgb// N oA vy
Additional Chief Secretary, F & E Dept and Chairman, GPCB '

; . Ns

Gujarat Pollution Control Board, n }L"
Paryavaran Bhavan, Sector-10 A, Gandhinagar

Sub: Discharge of effluent of Dahej PCPIR industries on landfall point instead ey }'
L

of into the deep sea by GIDC s
11)&1/ /

Ref- GPCB office letter no 447817 dated 15-03-2018

Sir,

in the year 2000, National Institule of Oceanography. Goa had prepared a
Rapid Marine EIA to release the ettluent in Coaslal water off Dahej Coast
from GIDC Industrial Estate.

The collected ireated effluent of Industriai Estaie has to be disposed-off
through marine pipeline of about 4.5 kms length and a diffuser sysiern ai LAT
210 39" 26"N & LONG 720 29'50"E in coastal water of Luwara, in the bay of
Khambhat.

The proposal for the final disposal was prepared to dispose 180 MLD of
effluent out of which 90 MLD disposal pipeline was laid in 13 Phase and was
completed in July 2005. The rest of the capacily is to be camed out in 20
Phase.

Al present 90 MLD pipeline is used for effluent disposal, for which GIDC has
obtained NOC of GPCB vide Letter no. 32367 dated 22 Oclober, 2002.

Presently, the said pipeline has been found damaged / leaking and presently
the effluent is disposed al the Igd fall point itself. The diffuser in the sea is

i\i ey S0 'Pui[“)“\-c S
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e

;\ }\ L\ ]»,/ i ["r:nm‘:' iD) +91-79-23250583 (0) 23250636-37 Fax. 23259353 £ mail: vemd@gidcgujarat.crg Websile www gidc.gov.in
S
S

AWMumesive -nC 900



buried due to silting of about 2m deep on diffuser. Subsequently, a study was
carried out for up .gradation of existing 90 MLD. through M/s. Hydro Air
Tectonics (SPD) Pvi Lid.

Actions to be initiated by GIDC:

1. GIDC will approach NIO, Goa for confirmation of location for diffuser.

2. Float Tender for new line in place of existing 90 MLD which is damaged
— Tenders for the same were approved by the competent auihority
recently and the work is expected to be completed before monsoon.
This will help the point of damage at landfall point towards the sea for
about 800 mt.

Also, GIDC has planned to float the tenders for another effluent disposal line
to accommodate the industries of Saykha, Dahej Il and Dahej Il through
existing Final Pumping Station located near Village Ambheta. GIDC will
approach NIO, Goa for deciding location of diffuser.

The action plan for the "observations on did 03-02-2018. as desired, is
aftached herewith as annexure A.

Thanking You,
You /

D Thara

VC & MD Q\

Encl. - Annexure "A’



Sr
No

Issue observed during Visit by
ACS,F&E

Compliance by GIDC

A lot of sludge has collected at
the GIDC pumping stations. The
facility for timely
removal/disposal of the sludge

was found inadequate.

GIDC has registered with M/s BEAIL, Dahej for
disposal of sludge obtained at pumping stations.
Hence, safe disposal of sludge is being carried out.
The sludge removed from Pumping Stations is

allowed to get dried and then it is being disposed.

GIDC is exploring the feasibility for developing the
mechanism for settling the effluent for removal of

sludge before pumping at such pumping statfions.

i 55 W

The individual industrial units are
required to treat iheir effluent
and bring it below the maximum

permissible limit (COD 250 rng/!

fand BOD 100 mg/l} before
discharging it into the GIDC
pipeline. It was noticed that

large number of indusiries are

discharging untreated effluent,

or are seriously viclating the

prescribed norms. While it is the

main responsibility of GPCB to

check the individual units on this

respect, the DErmission

{Condition no. 5and 5.1 to 5.6 in
particular of CC & A dated
4.42014) given to GIDC for
operating the common pipeline
that the

the

| clearly  stipulales

required inlet norms for

pipeline shall be insured by

GIDC receives the treated effluent from the |
Individual units through u/g drainage network and
terminates it at pumping stations which ultimately
discharged at Final Pumping Station in the
coliection well which ultimately discharges into

seq.

GIDC monitors Air & Liquid wasie through agency
M/s. Unisiar Environment Research Labs Pvi Ltd.
The liquid monitoring by taking samples from
industries is with frequency of 6 samples a month
whereas for pumping stations, it is twice a week.
The monthly reports are being shcared with RO,

GPCB, Bharuch.

Al present 20 MLD pipeline is used for effluent
disposal, for which GIDC has obtained NOC of
GPCB vide Letter no. 32367 dated 22 October,
2002

said pipeline has been damaged and presently

renewed [rom time to time. Presently. the

the effluent is discharged at the land fall point. The

diffuser in the sea is buried due to silting of about




GIDC, and regular inspections at

the oullel point of individual
industries are also to be looked

intfo regularly by GIDC.

2m on diffuser. GIDC has awarded the work
laying of part offshore pipeline for effluen
discharge into deep sea as a temporary solution.
However, GIDC is b]onning to upgrade the
disposal line at land fall point and off shore line as
well, for which GIDC will approach NIO for another
disposal point available. On receipt of the same
new tender for effluent disposal into deep sea shalt

be floated.

|
!
i

o

|
|
!

——

| contaminated

Online monitoring and regular

record keeping at GIDC

' pumping stations needs to be

strengthened, to ensure that

regular data is available on the

effluent received into the carrier:

pipeline from member units.

There 15 an accumulation of

waste water In

storm water drain due to

overflow of manholes, caused

due to choking of the pipelines in

i different sections.

Waste water accumulated in starm water drains

GIDC monitors Air & Liquid waste through agency
M/s. Unistar Environment Research Labs Pvi Li—
The liquid monitcring by taking samples from i
industries is with frequency of é samples a moenth
whereas for pumping stations, it is twice a week.
The monthly reports are being shared with RO,
GPCB, Bharuch and half-yearly reports are being
sent to GPCB and Bhopai regularly. GPCB and

GIDC jointly may have surprise inspection once in

a month.
Now onwards, GIDC will also submit the regular !
record of effuent received at pumping stahion |

}
online to GPCB's Server, once Mhe space &[

allofted.

was either surface water or there mignt be |

possibility of foul activity of any industrial unit. In
such circumstances GIDC  will explore to
strengthen the vigilance by providing CCTV and
by increasing security staff for the particular points

within estate.
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ot Sector 10-A, Gandhinagar 204 -
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: ax lC!(-_f' P (s
P Wehsite  www GRaU CUn i
gy R oAl
ot GPCB/BRCH-B/CCA-1194(6)/1D-51038L - =
To.
¥ The President 2. The Chief Engineer, 3. The Regronat Ofhice
= Y Dahej Incustries Assoviation, Gujarat  Industnal Ciujarat - Pollubon Conrrel
Clo. Disasier Manugement Development Bourd
Centre, carporation Bhiruch.
Plot ne. 71501, Ne. Goal ITI, Block no. 4,
Chemical Zane, 2™ Floor,
DAhe-292150, Tal: Vagra Udhyog Bhavan,
Dist: Bharuch Gandhinagar.
SUN - Regarding Action Plan for Enviconmental Issues in Dahey PUPIR
RET. - Specal Drive-Field Visit at PCPIR, Dahej during December OIS & Fmpane L9509
S, "8 - .
In connection with above mentioned subject and reference, us vou are awise i, G0 B!
recently conducted study on environment situation prevail at PCPIR, Dahgy in the monts of Uecamna
. 2018 - Janwary 2019 and prepared a repact with action plan in consuitation of stack halders Sl
accented by the Doard
Y ou are requested to go through Action Plan and send your Time Tunit tor conory wimis o
aeuan plan
Thankimg you,
\
53
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el e
Snch: Action ooa - -

Clean Gujarat Green Gujarat

SO -S001 - 2008 & I1ISO - 14001 - 2004 Certified O
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Action Plan for Environmerital Issues in Dahej PCPIR

Detalled
Tasks

Time | Agency

.,ralmr (S 1lt| ng)in

the fnal deep sea
dischyrpe hine near

CPS

| Maintenance of Final

Pumping Station

| Hestor

i

an o (he

i final ot-chars sea

LA e T4 EET,

I Comression:ng =

I

rhi &

rA| j]

.

e

Drale{an

1

ISSUES RELATFD 'I'O GENERAL INFRASTRUCI'UHE

i) ldentification of non-compatible streams
responsible for scaling (Colcium bearing
effluent from units like GFL& Sulphate
containing effluent from units fike Indofil
Ind. Ltd, Grasim Cellufosic etc. is suspected
to result into scaling)

i} Segregation and isolation of the identified
non-compatible streams

i} Staggering in discharge of non-compatible
effluents L

ivl Explore possibility of waste exchange for
utilization by different industrial units

“removed immediately
i Permanent sludge remaval system like
filter press/ belt press =tc. should be
installed for regular maintenance
mjknsure continuous pumping to prevent

discharge pipeline

1) Huge accumulation of studge at FPS to be

sludge  ceposition in FPS  and  final |

 Foonide ollidhare. 55 ke long final

Discharge pipeline with diffuser

| 1) CETP to be made nperational immadiataly

i} Listing  the members of CETF  with
respective permitted quantities, sharing
-the same-with concerned agencies (GPCB,
Din et}

i) Start taking effluent from units discharging
tnrouph tankers into CETP with quality
check as peranlet norms, instaad of FPS,

il the pipeline network is provided

v AL present effluent from PS.A 15 diverisd

wito CETP, possibility of dverting effluent
from the PS-C & D may also be explored

' v] Formation of SPV for CETP and related |

infrastructure

vilAs per the EC conditton, all pipehne |
aetwork connected to the CETP to be

prowvided gbove the ground
ity CETP authority to apply and chrtain
CTO immediately

|
|
|

GUJIARAT POLLUTIGN CONTROL BOARD |

limit B
GINC/GPCB/DIA !
{with help of
: expert
zgenc:es)
-

|
|

Gioe |

GIoC/Ha
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r
'— Actiop Plan for Environmental Jssues in Dahej PCPIR
| Sr.No. | Action Point Detailed o Time | LEono,
j = ~ -Tasks __ilﬂ‘!lt E__ R
5 Assessment of i) ldentify pipeline network  sections/ | | GIDC:
current Hydraulic rmanhole subject 1o frequent overtiowing
load of the internal ii} Fix-up causes of the overflow including ; i
pipeline network as assessment  of effluent  discharge of r
against the designed relevant units and carrying capaciiy of the 'l
load overflowing sections :
(Evaluate the iv] installation of SCADA system .
existing effluent v} Compare the discharge of effluznt in the |
| discharge quantity overflowing pipelne sectivns with the GIDC
vis-a-vis design water supply and CCA quantity | :
- criteria) vi) Remedial action plan to be prepared T
i 6 Regular i} Regular cleaning of internal PS  and (iDC
i maintenance of pip-ﬁline network
! infrastructure & i) Provide flow meter and TOC meter at al} 1,
| prevent overflowing pumping stations and coanect the sam
1 of manholes with GPCO server i
= i) ldentified areas like(i) Wear Road 4 & 4 C |
! in SEZ-1, (i) Opposite Kis veghmant '
| Organics Ltd (GIDC) near Rbs Umversal |
Chemicals in GIDC Dahe! znd (1) beside
the Dahej-Amcd Road o b= taks up
' inunediately for maintenance
v} Divert  all  accumulaierd  contaming e |
L .|  witertothensarestps |
7 Checking of 1} Manheles  tw be  aocmenchited  for f GROD e T
dischargs identification
cannectuens with iy List of units cHnrected with respechve !
marhole and ; manholes for discharge 1o ne srepuraes |
ident:'y route of the ! i} Check  each manhoie I ghost I
! ve and dead connections, isend rerowal, b ane aml
i pipelines/manhale | <ealing
- Dahej
iy ISSUES RELATED TO FINAL EFFLUENT mscz—uinr,c QUAUT‘: -
| & I For units gen v:?l’d[lﬂg, ' a} ldansfication of the ingusiries R Sl O
_ Phigh COD and high ! i) Individual pigelines witn e fall in the .
i TDS effluent i respective PS/FPS  hawnieg samipherg
i Il arrangements {(Exprass lineliby such vints
9 I tndustries having ':_ I jeﬁ&lg T(m indus: '1»_ - 8 5 S
MEE/caplive { i) Locatiens of thie MEE feed funks o be Gt ot o
incinerator to have | adjacent to the MEE plant and Storege indusiiog

storage guantity day)
i) Separate pipeline network for LIEE
and condensate |

m
rr
v
]

!

|

l' restriction of limit on | capacity to be restricted (for buffer of 3
|

I

|
|




|

|

|
f

| 2
|.

Sr.Mo. ~Achan Point Detailed Tima Agenry
- - Tasks limit |
10 Industrial monitoring | i} Strict & frequent monitaring of potential GPCB/GIDC

B Action Plan for Envirt_mrnental Issues in Dahej PCPIR

!

polluting industries and strict actions
against the defaulters

ii} In addition to GPCB, the GIDC may develop
disciplinary policy like disconnecticn of
drainage facility, for viclation of conditions
related to quality of effluent as mentioned

in plot allatment permissions

) WITHIN INDUSTRY

12

.7 s IR

ETP a nd £t ;Iu—m
pipeline network

|
|

| Records keeping by

the industries and
Providing of EMS

i aperating nm<amrs

{-\*]nouu MATTER

i Specfic lssues

i

!
I

[

. i) NG poltuting industries to be allotted 'Jll)iq.--- -

i} All pipeline networks of effluent to be
made colour-coded with flow directtons
and nomenclatures

i) All ETP units to be nomenclated with
capacity '

iitAbandoned ETP wudits/ pipelines 0 be |
removed l.'

i} Industries to pmv:de sppamte rim n.;i::rs
and energy wmeters for ETP ZAEE,

incinerator !

in plastic/engineering zane |
i) Units having potential of high COD & TDS |
and having MEE, may be given addit:onal
opticn  of sending the concentrated
effluent to common facility in case of
maintenance of MEE and
very limited period only

exigencies for

Concerned
| industries/ DIA

Cancerned
! Industries/ DIA

|

r__
|

i GIDC/G7(H

GPCR

GUJARAT PoLLuTion CoN

TROL BOARD !
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= Uthice ol the cotlestsr & Dednet Tl ot
Dr. M.D. Modiya . BB SEE R
InS s
1y 1 '
soitecte: & Distngs Magedin Ul Itetiee
oy Far 02617 7406

Pl ioliectar Eha wgupandl qov e

r\.-'iSC,f"k’u’S;’?)' G} Cate:-10/02/20:20
o,

Vice Charrman & Managing Director,

Gujarat Industrial Develcoment Corporation,

Sandhinagar,

Suh: Environmental Infrzstructural issues in Dahe industrial ares
Respocted Sir
Yo may be aware that District Enveegnment Planning T LR

every distr:ct of the State in compliance wifh the Hon'ble NGT Order dateg 15 07 2018

ISALIES )

matter of DA No 710/2017 1o monitar environimental P TSt and soens
distric: Eavicanment Plan regularly Furthermore review repart 16 1o Be sert Lo He e L bt
Sacretary In District Environiment Planning commitiee review meeiing. 1t hat beer tronahs

io my notice that there is long pending environmenta! 1stue due to chokin:

affshore PCPIR, Dahey effluent dispseal pipeline laid down by GIDT Due

disoosal pipeline. 3 600 meter pipehine from sea coast = laid down by G107 44 3t
arrangemient for efficent disposal Due to choking & non-operaticnai 3 - <10 o b

effluent deiposal pipeline presently effiuent of Dalie] POPIR i« disposec 1t T o

taast, but into deen ica resulting marine envircnmental preblsss o

Furthermore leakages & manholes everflow in various sections of GIOC drsotare

Dahej Industrial area resulting in heavy water logaing of wastowater = tara = ut e |
' aving area in Cmave gise Deen brouelt to S not oo e
chiloent from the IR mantoley £ Sffluent comma ol froy e '

s reaches (o ses coas Sty weater tranys

Las o key devesloping mdastrsd o

ierefore, 1t 1S reguested to SHCrl Qut S ouron b niE mg, i

Collectar and Dictr ¢r Mazaistrae

divaries

Copy to: Member Secretary, Gujarat Pollution Control ooard. Paryavaran Bhovan Sepos

10A, Gandhinagar for information
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GUJARAT POLLUTION CONTROL BOARD
' PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010

Phone : (079) 23222425
(079) 23232152

‘(;‘pc'g’ Fax : (079) 23232156
Website : www.gpcb.gov.in

BY RPAD

Direction under Section 33(A) of The Water (Prevention and Control of Pollution) Act
1974 to the unit.

WHEREAS, PCPIR located at Dahej, District: Bharuch is an investment region developed by
GIDC with an environmental infrastructure for collection, transportation and disposal of effluent
in the area, which have been discharging effluent at sea shore by siphoning from GIDC discharge
pipeline instead of discharging into deep sea due to ill maintenance of pipeline and damaged

diffuser at final discharge point; and

WHEREAS, The Gujarat Pollution Control Board {(GPCB) has prescribed norms for effluent

disposal in the consent to operate to the individual industries located in PCPIR; and

WHEREAS, effluent discharged by some of individual industries from their outlet in to
collection, transportation and disposal system operated by GIDC is exceeding norms of treated

effluent discharge prescribed by GPCB to them; and

WHEREAS, disposal-of effluent exceeding norms of treated cffluent discharge prescribed by
GPCB resulting in to (1) foaming and sludge generation at GIDC pumping stations, (2) chocking
of pipelines, Scaling of conveyance lines resulting in to reduction of its carrying capacily and (3)
accumulations of contaminated waste water in storm water drain due to overflow of manholes

due to chocking of pipelines; and

Clean Gujarat Green Gujarat
1SO-9001-2008 & ISO-14001 - 2004 Certified Organisation
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WHEREAS, GPCB has issued directions and notices to the GIDC and errant industries in this
regards for violation of condition prescribed under the Consent to operate granted to them from

time to time; and

WHEREAS, GPCB felt it necessary to have detailed study of issues address in aforesaid
paragraphs so that conditions for effluent discharge and norms prescribed by GPCB are

complied; and

WHEREAS, GPCB have studied the existing situation prevail at PCPIR, Dahej in the month of
December 2018 - January 2019. based on observation, action plan and recommendation of
report corrective actions are required by non compliant industries to mitigate issues of concern in

time bound manner; and

WHERLEAS, GIDC (Dahej-PCPIR) is engaged in Collection, conveyance treatment and disposal
of effluent as per CCA no. AWH-60292 dated 04/04/2014.

WHEREAS, GIDC Environmental Infrastructure was inspected by team of GPCB official on
date: 07/12/2018, 05/12/2018, 11/12/2018, 12/12/2018, 13/12/2018, 14/12/2018, 15/12/2018,
16/12/2018, 20/12/2018, 21/12/2018, 22/12/2018, 23/12/2018, 24/12/2018, 26/12/2018,
28/12/2018, 29/12/2018, 31/12/2018 to have detailed study for addressing issues mentioned in
aforesaid paragraphs so that conditions for effluent discharge and norms prescribed by GPCB are

.

complied with; and
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WHEREAS, during inspection following observations / non compliances were made:

(1)

(2)

(3)

(4)

(3)

(6)

(N

(3)

&)

As an immediate short term measure, treated effluent from Indofil Industries Ltd and
Gujarat Fluorochemicals Limited needs to be diverted to prevent formation of calcium
sulphate and its discharge to the pumping station-C may be stopped.

To make CETP Dahej operational depending upon motive of establishing CETP and its
design criteria effluent from pumping station-A & C may be diverted entirely to the
CETP, considering available capacity.

There is a need of separate collection sumps for (i) treated effluent coming from the
CETP and (i) effluents coming from chlor alkali manufacturing unit.

To stop discharge of treated waste water from individual industries through tankers,
pending work of internal pipeline network in D-I1 & D-11I needs to be expedited.
Presently effluent discharge is onshore instead of deep sea discharge. The offshore
pipeline along with diffuser should be immediately be made operational.

Discharge effluent on shore through alternative arrangements like Syphoning needs to
be stopped. '

Installation & operation of flow meter & TOC meter at all pumping stations with
connectivity to GPCF& server.

GIDC needs to take necessary actions against non-compliant units in violation of the
condition prescribed by them for collection, conveyance treatment and disposal of
effluent.

Analysis reports of sample collected [rom Pumping Station A, Pumping Station C,
Pumping Station D, Pumping Station at Vilayat & Final Pumping Station Ambheta
during period of aforesaid monitoring indicate that concentrations are higher than the

permissible limit specified by the Board.

Clean Gujarat Green Gujarat
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AND WHEREAS, it is heéessary implement aforesaid observations /non compliances in time

bound manner with detailed Action Plan.

NOW therefore, in exercise of the power delegated under Section 33(A) of The Water
(Prevention and Control of Pollution) Act 1974 1, Mr. A. V. Shah, Senior Environment Engineer,
Gujarat Pollution Control Board issuing following direction with approval from competent -

Authority.

(1) To submit detailed time bound action plan for corrective actions required within 21 days.

Failing to submit action plan within stipulated time, responsible officers are liable to be
prosecuted under Section 41(2) of The Water (Prevention and Control of Pollution) Act 1974.

For and on behalf of

Gujarat Pollut}()n Coptrol Board

(A.V. Shah)
Sr. Environment Engineer
NO: - GPCB/BRCH-B-CCA-1194(6)/ID-31038/
ISSUED TO:-

\/'an CHIEF ENGINEER,

GUJARAT INDUSTRIAL DEVELOPMENT CORPORATION
BLOCK NO. 4, 2"P FLOOR, UDHYOG BHAVAN,
GANDHINAGAR.

COPY TO:

The Regional Officer, (JPL Board, Bharuch. For information and submission of monitoring

reports.
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
Phone : (079) 23222425

(079) 23232152

Fax : (079) 23232156

Website : www.gpcb.gov.in

BY R.P.A.D.
DIRECTION UNDER SECTIOB.J 33-A OF THE WATER (PREVENTION AND CONTROL
OF POLLUTION) ACT-1974 [HERE]NAFTER REFERRED TO AS THE WATER ACT] AS
AMENDED FROM TIMETO TIME

WHEREAS vyou are Gujarat Industrial Development Corporation (Dahej-
Vilayat Pipeline Development Cell} are having effluent conveyance pipeline and use
for discharge of treated effluent into said marine outfall system at Plot No. 13 /A, Dahej

pumping station GIDC Estate, Dahei, Dist: Bharuch.

AND WHEREAS Gujarat Pollution Control Board has granted you consent under
the provisions of water Act-1974 by its Consent Order No.AWH -60292, valid up to
12/11/2018 (Expired) for operation of the Common effluent conveyance pipeline
project with various conditions mentioned therein, and vou have applied for CCA-

Renewal for the same.

AND WHEREAS during the inspection of GIDC on various dates under section-23

of the Water Act by the authorized ofticer of the Board it has been noticed that:

1. GIDC is discharging effiuent 500 to 600 mtr away from sea, so proper dilution as
per condition no. 5.4 may not be available at discharge point. GIDC has breasched
condition no.5.2 & 5.4 of CCA.

2. 45 KM offshore pipeline is presently choked and not in eperation. Due to
choking of the 4.5 KM offshore pipeline, treated waste water of Dahej & Vilayat
industrial area is disposed near the sea shore by providing 600-meter offshore
pipeline as alternative arrangement and presently not being disposed into deep
sea disposal point suggested by NIO.

3. There are leakages in GIDC drainage lines and overtlow from GIDC drainage
manholes in various sections of GIDC drainage system in Dahej & Vilayat
resulting accumulation of wastewater in storm water drain and in low laying
areas adjacent to storm water drain.

4. The overflowed wastewater reaches to estuary / sea through the natural drain/
storm water drain. GIDC fails to tackle this issue.

Clean Gujarat Green Gujarat
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8.

9.

10.

14.

15.
16.
17,
18.

Sludge deposition is observed at the GIDC Final Pumping Station (FPS) resulting
frequently chocking of Effluent disposal pipeline and decreasing capacity of the
FPS & disposal pipeline.

Pipeline from Pumping Station-C to the final pumping station Ambetha for the
carrying of treated industrial wastewater were broken inside SEZ-1. Due to a
breakdown in the above said pipeline wastewater were mixes into the estuary
zone of the Narmada River via a natural canal. As per AR of sample collected
from pipeline leackage within within SEZ-1, COD: 615 mg/l, NH3-N: 149.3 mg/]
which is higher than norms. As per AR of sample collected from natural drain
leading to estuary zone of the Narmada River, COD: 868 mg/l, NH3-N: 137.76
mg/l which is higher than norms.

In SEZ corridor, storm water was mixing with industrial effluent due to
overflowing of manhole of pipeline carrying GIDC industrial effluent near SEZ
main road and road no.4. As per AR of sample collected from open drain behind
SEZ -1,€0D: 400 mg/], NH3-N: 150.92 mg/I.

Water from storm water drain & natural drain was discharging into estuary of

.river narmada.

Opposite torrent power 33 KV sub-station Industrial effluent was discharged
into storm water drain by pump installing at manhole of the GIDC drain. As per
AR of sample collected from storm water drain, COD: 1588 mg/l, NH3-N: 65.1
mg/L

Ponding of waste water is observed in low laying area due to overflow in the
GIDC manhele beside boundary of M/s Grasim Industries Ltd. As per AR of
sample collected from ponding of wastewater, COD: 543 mg/l, NH3-N: 143.53
mg/l.

. As per Sample collected from final pumping station dated 06/01/20, COD: 14649

mg/l, NH3-N: 60.76 mg/l which is higher than norms.

-As per Sample collected from final pumping station dated 18/01/20, COD: 847

mg/L NH3-N: 195.16 mg/l which is higher than norms.

.GIDC has not provided adequate storage tacility to prevent discharge of effluent

in estuary zone during emergency situation hike failure of pumps, leakage in
pipeline ete.

GIDC has not relocated manholes to prevent overflow of wastewater entering
into surface water drains/ storm water drains / surrounding area.

GIDC has not re-collected accumulated wastewater from surrounding area

GIDC has not strengthen pipeline infrastructure to convey effluent upto deep sea.
GIDC has not provided permanent solution of storm water management

GIDC has not taken necessary steps to keep storm water drain dry during lean
period

AND WHEREAS the non-compliance as narrated above, observed in GIDC is

contributing to the pollution problem in Dahej area.
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: PARYAVARAN BHAVAN
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UNDER, THE élRCUMSTﬁNCES, as directed, 1 P. B. Patel, Dy. Environment
Engineer, Gujarat Pollution Control board issue the direction under Section 33(A) of the
Water Act - 1974 as under:

1. To stop discharge of effluent from pipeline laid at 600-meter on offshore
as alternative arrangement

2. To discharge effluent 4.5 km mtr away from sea, so proper dilution as per
condition no. 5.4 of CCA may be available at discharge point.

3. To carry out maintenance of 4.5 KM offshore pipeline and solve problem
of choking of pipeline

4. To rectify and repair leakages in GIDC draznage lines

5. To stop overflow from GIDC drainage manholeés in various sections of
GIDC drainage system in Dahej & Vilayat.

6. To take necessary steps to control overflowed wastewater reaches to
estuary / sea through the natural drain/ storm water drain.

7. To remove sludge dep(mtlon observed at the GIDC Final Pumping Station
(FPS).

8. To provide adequate storage facility to prevent discharge of effluent in
estuary zone during emergency situation like failure of pumps, leakage in
pipeline etc.

9. To relocate manholes to prevent overflow of wastewater entering into
surface water drains/ storm water drains / surrounding area.

L0, To re-collect accumulated wastewater from surrounding area

11.To strengthen pipeline infrastructure to convey effluent upto deep sea.

12.To provide permanent solution of stornmy water management

13. To take necessary steps to keep storm water drain dry during lean period

14. To submit action plan within 15 days for above non-compliances.

i the above direction is not complied, vou are liable for prosecution under
Secuon 41(2) of the Water (Prevention and Control of Pollution] Act-1974 which
provides punishment with imprisonment for a term not less than one year and six
months and may extend to six years and with fine.

This letter is issued with the approval of the competent authority.

For and on behalf of
Gujarat Pollution Control Board

(P. B. PATEL)
Dy. ENVIRONMENT ENGINEER

Clean Gujarat Green Gujarat
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NO: GPCB/BRCH-B/CCA-1194(8)/1D-31038/ Dated: /03/2020
Issued to: '
\MDahej-Vi]ayat Pipeline Development Cell
Plot No: 13 /A, Dahej Pumping Station,
Dahej-392130,
Tal: Vagra Dist: Bharuch.

COPY TO: ,
1. Vice Chairman & Managing Director,
GIDC, Block No.-4, Znd floor, .
Udhyog Bhavan, Gandhinagar........for vour information and necessary action.

2. Gujarat Coastal Zone Management Authority
Block No: 14/8th Floor, New Sachivalaya,

Sector - 104, Gandhinagar........coooocoviienee. [ am directed to request you to take
appropriate action against GIDC regarding discharge of effluent into estuary of
Narmada.

3. Regional Officer
Gujarat pollution Control Board,
Regional Office,
BROTUEN ovonssasiassinis To follow up for comphance of this direction & send IR/AR.
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??

BY R.P.A.D.
DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENT]ON AND CONTROL
OF POLLUTION) ACT-1974 [HEREINAFTER REFERRED TO AS THE WATER ACT] AS
AMENDED FROM TIME TO TIME

WHEREAS you are Gujarat Industrial Development Corporation (Dahej-
Vilayat Pipeline Development Cell) are having effluent conveyance pipeline and use
for discharge of treated effluent into said marine cutfall system at Plot No. 13/A, Dahej
pumping station GIDC Estate, Dahej, Dist: Bharuch.

AND WHEREAS Gujarat Pollution Control Board has granted you consent under
the provisions of water Act-1974 by its Consent Order No.AWH -60292, valid up to
12/11/2018 (Expired) for operation of the Common effluent conveyance pipeline
project with various conditions mentioned theremn, and you have applied for CCA-

Renewal for the same.

AND WHEREAS during the inspection of GIDC on various dates under section-23

of the Water Act by the authorized officer of the Board it has been noticed that:

{1y GIDC has not submitted reply of the Direction given dated 23/03/2020 ull date
and not started any work related to remediation of chocked effluent disposal

pipeline.

(2) 4.5 KM offshore discharge line is still chocked and not working and treated
wastewateris being disposed in tidal zone (near the sea coast) with the help of
600-meter offshore pipeline instead of N10 suggested deep disposal point.

{3) Heavysludge depositionis observed in Final Pumping station of GIDC.

(4) Looking to the site condition, it seems that the overflowing of manholes is taking
place choking and leakages problem.

Clean Guarat Green Gujarat
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(6)

(7)

(3)

(9)

(10}

()

(12)

It is observed that this accumulation of wastewater is due to leakage & seepage
from GIDC drainage line and overflow from drainage manholes of this area.

The site condition indicates that there is frequent overtlowing of wastewater from
these manholes leading to storm water drains of this area.

During inspection, tinge greenish colored water/ wastewater is observed
accumulated on-land near the area of GIDC manhole between M/s. Jubiliant
infrastructure and M/s. Grasim industries limited, vilayat, due to wastewater 1s
being overflow from the manhole provided on the said location and accumulation
in nearby area.

During visit, 1t is observed that brownish colered waste water leading into
estuarine zone of River Narmada.

AR of Sample collected from Natural drain behind boundary wall of M/s OPAL is
higher than permissible limit, i.e. COD: 690 mg/l {Permissible limit: 250 mg/l},
NH3-N: 168.90 mg/l. {Permissible limit: S0mg/1)

Due to leakage in water supply line of GIDC fresh water got mixed with effluent
which was in ponding due to previous leakages in eitluent discharge line of GIDC.
After mixing with effluent it started Howing into estuarine zone of River Narmada

It is observed that there is accumulation/ ponding of brown coloured wastewater
in low laying area in Dahej SEZ-1 corridor outside OPal. peripheral boundary in
North, East & West side. Also, part of this accumulated wastewater is feading tu
River Narmada Estuary through natural drain and ultimately meeting to sea.

. .

Light brownish colour flow is observed in this storm water drain. On
investigation, it is found that the overflow of wastewater from the GIDC drainage
manholes in various sections of GIDC & SEZ (particularly beside Road 4 & Road 4
C in SEZ-1 and opposite M/s Meghmani Organics Ltd (GIDC) near M/s Universal
Chemi_cais in GIDC Dahej) is enters in this storm water drain resulting its

contamination.

The storm water drains beside Road 4 & Road 4 C in SEZ-1 near M/s Meghmani
Organic Ltd (SEZ) and M/s Meghmani Unichem are observed filled with industrial

wastewater.
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(14) Due to drainage manholes overflow in this area, the storm water drains of this
area is filled with Industrial w/w and it also reaching to aforesaid GIDC storm
water drain leading to estuary of River Narmada/sea. The overflow of these
manholes entering to the storm water drain of this area and resulting ponding of
wastewater in the surrounding storm water drain.

(15) It is observed that there is mostly domestic wastewater flow along with
contamination of industrial wastewater in this natural drain which is ultimately
accumulated on low laying open land near M/s Khaitan Fertilizers and Salt farms
and making ponding of wastewater.

(16) As per IR dated 20/04/2020 AR of Sample collected from Final pumping station
Ambetha, Pumping Station A & C is hlﬂher than permissible limit i.e. COD: 524
mg/l 1521 mg/l & 1482 mg/l (Permissible limit: 250 mg/1) and NH3-N: §9.51

mg/l & 81.98 mg/l. (Permissible limit: 50 mg/1) .

(17) As per IR dated 24/04/2020, AR of Sample collected from Final pumping station
Ambetha, Pumping Station A & C is higher than permissible limit ie. COD: 865
mg/l& 896 mg/l (Permissible limit: 250 mg/l) and NH3-N: 62.72 mg/l & 65.24
mg/l. { Permissible limit: 50 mg/1)

(I8} As per IR dated 28/04/2020, AR of Sample collected from Final pumping station
Ambetha, Pumping Station A & C is higher than permissible limit ie. COD: 763
mg/l, 2330 mg/l & 2024 mg/l (Permissible limit: 250 mg/1) and NH3-N: 89.94
mg/l &52.36 mg/l. (Permissible himit: 50 mg/1)

(19} As per IR dated 05/05/2020, AR of Sample collected from Final pumping station
Ambetha is higher than permissibie limit ie. COD: 347 mg/I(Permissible Timit:
250 mg/l).

AND WHEREAS the non-compliance as narrated above, observed in GIDC is
- contributing to the pollution problem in Dahej area.

UNDER, TH E CIRCUMSTANCES, as directed, 1 P. B. Patel, Dy. Environment
Engineer, Gu;arat Pollution Control beard issue the direction under Section 33(A) of the
Water Act - 1974 as under:

Clean Gujarat Green Gujarat
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1. To submit compliance report of the Direction given dated 23/03/2020 and time
bound action plant for remediation of chocked effluent disposal pipeline.

2. To stop discharge of cfflucnt in tidal zone (near the sea coast).

3. To provide sludge removal mechanism and remove heavy sludge deposition
observed in Final Pumping station of GIDC.

4. To stop overflowing of manholes which is taking place due 10 choking and
leakages problem.

To collect and dispose accumulated wastewater which is due to leakage & seepage

i

from GIDC drainage line and overflow from drainage manholes of this area.

IF the above direction is not complied, you are hable for prosecution under
Section 41(2) of the Water (Prevention and Control of Pollution) Act-1974 which
provides punishment with imprisonment for a term not less than one year and six
months and may extend to six years and with fine.

This letter is issued with the approval of the competent authority.

tor and on behalf of
Gujarat Pollution Control Board

[t

(P. B. PATEL)
-« Dy. ENVIRONMENT ENGINEER

NO: GPCB/BRCH—B,’CCA'—I 194(8)/1D-31038/ Dated: /03/2020

Issued to:

\/Eécutive Engineer
GIDC Dahej-Vilayat Pipeline Development Cell
Plot No: 13 /A, Dahej Pumping Station,
Dahej-392130,
Tal: Vagra Dist: Bharuch.
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COPY TO:
1. Vice Chairman & Managing Director,
Gujarat Industrial Development Corporation,
Block No.-4, 2nd floor,
Udhyog Bhavan, Gandhinagar........for your information and necessary action.

2. Superintending Engineer
Gujarat Industrial Development Corporation,
Narmada Commercial Complex,
2nd floor, Panchbatti, Bharuch..................for your information

3. Gujarat Coastal Zone Management Authority
Block No: 14/8th FloorNew Sachivalaya,
Sector - 10A, Gandhinagar..........c.....ocoeo.....l am directed to request you to take
appropriate action against GIDC regarding discharge of effluent into estuary of
Narmada.

4. Regional Officer
Gujarat pollution Control Board,
Regional Office,
Bharuch ... To follow up for compliance of this direction & send IR/AR.

For and on behalf of
Gujarat Pollution Control Board

s

(P.B. PATEL)
Dy. ENVIRONMENT ENGINEER

Clean Guarat Green Gujarat
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- GUJARAT POLLUTION CONTROL BOARD
S _ PARYAVARAN BHAVAN
=Y Sector-10-A, Gandhinagar-382 010
|/ 4 Phone : (079) 23226295
GPCB Fax . (079) 23232156

Website : www.gpcb.gov.in

BY R.P.A.D.
DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENTION AND CONTROL
OF POLLUTION) ACT-1974 [HEREINAFTER REFERRED TO AS THE WATER ACT] AS
AMENDED FROM TIME TO TIME

WHEREAS you are Gujarat Industrial Development Corporation (Dahej-
Vilayat Pipeline Development Cell) are having effluent conveyance pipeline and use
for discharge of treated effluent into said marine outfall system at Plot No. 13/A, Dahej
pumping station GIDC Estate, Dahei, Dist: Bharuch.

AND WHEREAS Gujarat Pollution Control Board has granted you consent under
the provisions of water Act-1974 by its Consent Order No.AWH -60292, valid up to
12/11/2018 (Expired) for operation of the Common effluent conveyance pipeline
project with various conditions mentioned therein, and you have applied for CCA-
Renewal for the same.

AND WHEREAS during the inspection of GIDC on various dates under section-23
of the Water Act by the authorized officer of the Board, non-compliance are observed
which contributing to the pollution problem in Dahej area. '

AND WHEREAS GIDC has.submitted compliance report of direction issued under
the Water act 1974 vide letter dated 23/03/2020 & 27/05/2020 and mentioned that it

will take at least 2.5 years to complete the project.

UNDER THE CIRCUMSTANCES, as directed, 1 P. B. Patel, Dy. Environment
Engineer, Gujarat Pollution Control board issue the direction under Section 33(A) of the
Water Act - 1974 as under:

(1} To stop discharge of effluent from pipeline laid at 600-meter on offshore as
- alternative arrangement.

(2) To discharge effluent 4.5 km mtr away from sea, so proper dilution as per
condition no. 5.4 of CCA may be available at discharge point.

(3) To carry out maintenance of 4.5 KM offshore pipeline and solve problem of
choking of pipeline.

(4) To remove sludge deposition observed at the GIDC Final Pumping Station (FPS).

(5) To provide adequate storage facility to prevent discharge of effluent in estuary
zone during emergency situation like failure of pumps, leakage in pipeline etc.

Clean Gujarat Green Gujarat
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(6) To relocate manholes to prevent overflow of wastewater entering into surface
water drains/ storm water drains / surrounding area.

(7) To provide permanent solution of storm water management.

(8) To take necessary steps to keep storm water drain dry during lean period.

IF the above direction is not complied, you are liable for prosecution under
Section 41(2) of the Water (Prevention and Control of Pollution) Act-1974 which
provides punishment with imprisonment for a term not less than one year and six
months and may extend to six years and with fine.

This letter is issued with the approval of the competent authority.

For and on behalf of
Gujarat Pollution Control Board
GIs#
(P. B. PATEL)
Dy. ENVIRONMENT ENGINEER

NOQ:; GPCB/BRCH-B/CCA-1194(8)/1D-31038/ . Dated:  /08/2020

\_/I,\;eraﬁt-oz

GIDC Dahej-Vilayat Pipeline Development Cell
Plot No: 13/A, Dahej Pumping Station,
Dahej-392130,

Tal: Vagra Dist: Bharuch.

COPY TO:
1. Vice Chairman & Managing Director,
GIDC, Block No.-4, 2nd floor,
Udhyog Bhavan, Gandhinagar......... for your information and necessary action.

2. Gujarat Coastal Zone Management Authority
Block No: 14/8th Floor, New Sachivalaya,
- Sector - 10A, Gandhinagar........c..cccu.ve.e......] am directed to request you to take
appropriate action against GIDC regarding discharge of effluent into estuary of
Narmada.

3. Regional Officer
Gujarat pollution Control Board,
Regional Office,
Bharuch....................To follow up for compliance of this direction & send IR/AR.
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No. : GPCB/RO-BRCH/T-268(B)/ 1 (, 357/2020 [Gujarat Pallution Cortrol Board] :IJID ¢l202e0
RECZIVED ON

oy

]

Shri Ashok Chauh’ .
£ I

(TO & US, Techficalcell) (z,ﬁ_']m‘ 2020

Farest and'tEnvironment Department __.~%§L,

Alock-No. - 14/8 Sachivalay [
\ ;}_;:‘Rihinagar-BSZOlO 1 b X il : {/

=ML,

Subject: Visit report of the site visit of GIDC Dahej-Vilayat Effluent Disposal Pipeline at Disposal
Point,Dahej Carried out by the District Level CRZ Committee, Bharuch

Respected Sir,

In Connection to the above subject, site visit of GIDC Dahej-Vilayat Effluent Disposal Pipeline at
Disposal Point Dahej is Carried out by the District level CRZ Committee, Bharuch on 27/05/2020 with
referance to your email dated: 20/05/2020.The Site visit report is enclosed here with for your furtner
necessary action please.

thanking you,
Yours Fzithfully, —

Ao’
(F.M. Modi)

Member Secretary, District level CRZ
Committee and Regiconal Officer,GPCB-Bharuch

tnclosure: As Above
Copy m;},ﬁz‘!ember Secretary,Gujarat Pollution Control Board,Paryavravan Bhavan,Sector 10-
A,Gandhinagar....... For your Information
2) Chairman, District CRZ Committee and Collector, Collector office,Bharuch.......
For yvour Infarmation
3) Shri Ashok Dhaodi, Executive Engineer(Water Supply and Drainage),Gujarat Industrial
Development Corporation, 1™ Floor,Narmada Commercial complex,Panchbatti,Bharuch.......
For your Information
a4} Shri M. H. Kathwadiya,RFO,Bharuch_.__. For your Information
5) Smt. Minaxiben Mehta,l/C Supritendant,Fisheries Department,Multi Storage
Building, Ground Floor,Behind Collector Office,Bharuch....... For your Information
&} Shri Pravinbhat Machhi,Representive of Machhimar community,Village : Bhadbhut,Dahe)
Road,Dist - Bharuch....... For your Information
7} Shri Dhansukhbhai Carpentar,Ram Nagar Society,Hansot,Dist : Bharuch....... Foryour
Information
8} Shri MLA. Hania,President Dahej Industrial Association, Plot No.715/01, Nr. Goal 1T, opp
txpanded Polymer Chemical Zone, Dahej, Bharuch - Dahej Road Gujarat 392130....... For yrue .
inform=tion [I
2} Dr. Mahesh Vashi,President Vilayat Industrial Association,Colourtex Industries Ltd., Plot No. :
3/A,GIDC Vilayat,Ta. : Vagra,Bharuch..__. For your Information




Visit report of the site visil of GIDC Dahej —Vilayat Effluent disposal Pipcline at

Disposal Point, Dahejcarried out the District level CRZ Committee, Bharuch

An email dated 20.05.2020 received from the Forests & Environment Department, Government

of Gujarat regarding violation of the prowvisions of the CRZ Notification in the matter of

representation/ complaint of Shri MSH Sheikh, BWRC, Olpad, Dist- Surat.

Shri MSH Sheikh has raised various environmental issues pertaining to Dahej- Vilayat Effluent

Disposal Pipeline duding violation of the provisions of CRZ Notification. The Matter was

discussed with the Collector & District Magistrate, Bharuch & the Chairman of the District level

CRZ Committee and it was decided to carry out site inspection by the members of the District

level CRZ cammittee in the matter and accordingly site visit is carried out on 27.05.2020

by the lollowing Committee members and other officials & stake holders:

1.

ihe ob

Shri k. M. Modi, Regional Officer, GPCB, Bharuch.

Shr: Ashok Dhodi, Executive Engineer {Water Supply & Drainage)}, GIDC. Bharuch
Shri MLH. Kathwadiya, RFQ, Bharuch

Smit Minaxiben Mehta, I/ Superintendent, Fishenes Department, Bharuch

Shri Prainbhar Machhi, Representative of Machhimar Community

Shrr Chansukhbhai Carpentar, Representative of Machhimar Community

Shri MLA Hamia, Presddent, Dahej industries Association

Dr. Mahesh Vashi, President, Vilayat industries Association

Stirr Sunil Bhatt, Secretary, Bahep iadustries Association

-Shn R.D Bhagora, EE {electncal & Mechanicol) GIDC, Bharuch
S Sho B D Prasad, DEE, GPCB, Bharuch
‘. Shri hgnesh Prajapati, DE (Drainage), Gi0C, Bharuch

3. 5hri VK Patel, AEE, GPCB, Bharuch

servations of the site visit are as foliows

Ihe 4.5 Km offshore etfluent dispocal pipeline laid down by GIDC as suggested by NIO
for deep sea discharge of treated wastewater industnial units of Dahej- Vilayat area is
thoked and presentiy not in operation

Due to chokmy of 4.5 KM offshore discharge pipeline, GIDC has Iaid down an offshore
discharge pipeline up to 600 meter from the sea coast as alternative arrangement and
treated wastewater of the industnies is presently discharged at 600 meter from the sea

coast throuph this alternate pipeline. GIDC has also installed another 600 meter

o



offshore discharge pipeline as standby of the first 600 meter offshore discharge

pipeline.

« The disposal point of the above mentioned 600 meter offshore discharge pipeline is
lacated in CRZ -1b i-.e. jocated between HTL and LTL.

* During Inspection, there is low tide and there is no sea water at the disposal point.

» During inspection, there is no discharge of wastewater through the disposal pipeline
since presently GIDC final pumping station is not being operated continuously due to
lesser no. of industries operation & operation of industries operated at lower capacities
due to Covid-19 lock down & labour problem.

o It is informed by the representative of Machhimar Community that there Hifsa fish
breeding grouqd és very near to the GIDC effluent disposal point. in this regard, the
Fisheries Officer present during inspection informed that there 15 fish hike hilsa, tor tor,
M. rojanbargi and jinga species breeding ground s located in up stream of river
Narmada estuary at about 1 km from the presently GIDC effluent disposal puint (i e, 600
meter offshore effluent prpelir‘;e disposal point). it is informed by the Fishenes Officer
that there is possibility of affecting the above mention fish breedmg ground due to
discharge of effluent from GIDC 600 meter off shore pipeline. The fishenes othcer also
informed that such fish species should be protected as per clause 6(8) (f) mentioned in
the Notification dated 15/08/2003 of Port & Fisheries Department, Gandhinagar

» There is no mangrove observed in nearby of the GIDC 600 meter offshore effluent
disposal pipeline. The nearest mangrove location is at Dahej old bandar area located at
distance of about 7 KM from the GIDC 600 meter off shore effluent disposal paint as
informed by the RFO. No any eco-sensitive area is in nearby of this disposal point.

= The action taken and proposed action by the GIDC in the matter submitted by the GIDO

representative s attached herewith

Conclusion:

1. The 4.5 KM offshore effluent disposal pipeline laid down by GIDC as sugsested by NIO
for deep sea discharge of treated wastewater industrial urits of Dahej- Vilayart area 5
choked and not in operation since long. Presently effluent discharged through 600
meter off shore pipeline as alternate arrangement made by the GIDC, which disposal
point is in between HTL & LTL i.e. located in CRZ 1b area and hence, there s violation of
CRZ Notification 2011,

2. There is no Hilsa fish breeding ground near the disposal point of the GIDC 600 meter

offshore effluent disposal pipeline. However, there is fish like hilsa, tor tor. M



i

rojanbargi and jinga species breeding ground is located in up stream of river Narmada
estuary 1 KM away from the pres.ently GIDC effluent disposal point and there is
possibility of impact on hilsa fish breeding due to disposal of effluent through 600 meter
off shore pipe line. Such fish species should be protected as per clause 6(8) (f)
mentioned in the Notification dated 15/08/2003 of Port & Fisheries Department,

Gandhinagar.

3. There are no mangroves or ecologically sensitive area is observed in nearby of the

disposal point.

: Shah Name ol the inspecting m-émlgr / off"';ga? : Signature [
[ No | i
i : ] ) Rl o — s
. 1! ShriF. M. Modi, Regional Officer, GPCB, Bharuch T
2 Shri Ashok Dhod_i,_ Exé_c'u[we Engineer {.W_é-t‘e;—Supp!y & Drainage), GIDC, | i‘T
. Bharuch. : }'ﬁ,

|
3. T ShriM.H. Kathwadiya RFO, Dahei [ 3\ne §100Q\V

3. Smt Minaxiben .Mehta, 1/C Supritendent, Fisheries ﬁe_p_af-tr;e;t, Bharuch

5. ?EE[PravinbEéi r\fié_chhi, Representative of Machhimar Comr-n;f;;tx,"

II_ 6. Sh;i_-[-}i'z_:;n-s-ﬁki_‘lbhé.i .C:;rp.enter,. Re.presenlati;r_e of Machhimar Comr_nunity

7. | ShriM.A. Harﬁa, f’-rES-id'e;‘-ll, Dahej Industries Association

i
i

d : Dr. Mahesh Vashi, President, Vilz;\;aandustriea Association

9. Shri Sunil Bhérz, Secréiary, Dah-ej Industries Assaciation

" 10. ShriR.D. Bhagora , EF (electrical & Meachanical) GIDC, Bharuch

11. ShriBD Prasad, DEE, GPCB. Bharucﬁ

12. Shri lignesh _Firajapati, DE (Deainage), GIDC, Bharuch N

| 13 Shri VK Patel, AEE, GPCB, Bharuch o SR
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No. Ne: ENV-10-2020-91-T

Government of Gujarat

Sachivalaya, Gandhinagar - 382 010

wet A ARG Tol.: +91-79-23251051, 23251053
Dr. Rajiv Kumar Gupta s i MSSOiFEes Fax : +91-79-23252156
Additional Chiel Secietary i “l_rQ (jii - E-mail : secled@gujarat.gov.in
wwvard H- | ik

JDE:”" ’Q \ t’"”h-'(lt’}’

T R e Ot S < 1

e e S SR Date: July, 21", 2020

Directions under section 3 of the Environment (Protection) Act, 1986.

Whereas the Ministz=y of Favironment and Torests. Government of India has issued Coastal
Repulation Zone (CRZ) Naotitficavon. 201! under the provisians of the Environment (Protection)
iU86

AND Whereas the provisions of the CRZ Notfication. 2011 are also applicable in the  State of
Gujarat. '

AND Whereas as per (he pi'()\’i-ﬁi_f_)nh‘ of the CRZ Notitication 201 1. MOEF & CC Govi. of India
has 1ssued Environment Clearance vide lettgr dt. 29/04/2005 for laying of the effluent disposal
pipeline for disposal of weated effluent from GIDC industrid cstate of Vilayat and Dahej, Dist.

Bharuch with subject to conditions.

AND Whereas compiaints received from Shri MSH Shaikh. Brakish Water Research Centre.
Olpad. Dist. Surat rezarding violation ot CRZ notification. through Ministry of Environment,
Forest and ('Iim:m‘ Change. Government of India vide letter dt. 11/05/2020 and from PMO vide
fettevali, 177032020

AND Whereas  vour project arca was visited by Disirict Level CRZ committee of District
Bliaruch on 270372020, As per committee report 1.5 km otlshore effluent disposal pipeline laid
down by GIDC as sueeested by NIO for deep sea discharee ol treated waste water industrial units
of Dahej-Vilayat area is choked and not in operation since leng and presently ettluent discharge
through 600 meter oft shore pipeline as alternative arrangeiicai made by GIDC. which disposal
point iy in between HIL & LT e jocated in CRZ-113 wrea wnd hence there is vielation of CRZ
Notfication-2011
AND Whereas GIDC has not obtained CRZ clearance under CRZNotification-2011 tor iaid down
allernative pipeline
AND Whereas, there s Tish | Ek~ filsa. tor tor. ML rojanbaret asd inea speetes breeding ground 15
located in up strean of river NMaomada esteary 1.0 key awoy rom the presently GIDC cfacnt
disposal point and there 15 ,m:.ﬁmrlm ot impact on hiisa fish breeding due w disposal of efHuent
thretch 600 meter off shore pipeline. Such species shouid be protected as per clouse 6(8} (1)
megtioned in the Notification dated 15/03/2003 of port & Fiskertes Department. Gandhinagar.

NOW. in view of the above and the fact as reported by the Porests Departineni, you are heieoy

directed to:

> Stop etfluent discharge thiough 603 meter oft shore pipelines which disposal point is

n between HTE & LT e located in CRZ-113

s Start operation of old 4.5 ko oftshore offluent disposzal pipeline and dispose treated
watet in to deep sea as suggested by NIO.

= To submit detail time bound action plan for cerrective actions required within 15 days

930
2V

Forest and Environment Department
‘ Block No. 14, 8th, Floor, Sardar Bhavan,



Failing to comply with the directions issued hereinabove will attract the provisions of the
Environment (Protection) Act, 1986, and compel this Departinent to direct the concerned
authorities to disconnect supply of electricity and water supply to industrial units which are
member of this pipeline project and discharging their industrial effluent through this
pipeline. Further to this an action taken report for compliance of above directioris is required

to be submitted to this Department immediately.
ca

[Dr. Rajiv Kumar Gupta IAS]
Additional Chief Scerctary
To,

Vice Chairm ?L"Managing Director.
Gujara?vdu/;‘:?;al Development Corporation,
Block-No. 4, 2™ floor, Udhyog Bhavan,

r}?pﬁﬁdhinagar.

Copy To:

. Dr. M.D. Modiya. IAS
Collector,
Collector Office. g
Bharuch  With a request to take immediate necessary action and ensure that no CRZ
violations are taken in the matter.
- Member Secretary .
Guyjarat Pollution Control Board.
Parvavaran Bhavan, Sector-10A
Gandhinagar,
- To take necessary immediate action and ensure that there should not be any
violations of CRZ Notification 2011. '

(%)

Shri Falgun Modi.
Regional Othicer & MS DLC Committee
Guijarat Pollution Control Board.
C-1/119/3. GIDC. Phase-1l. Narmada nagar.
Bharuch-392015.
- To take necessary immediate action and ensure that there should not be any
violations of CRZ Notitication 201 1.
Shri Anant Kumar, Section officer.
Prime Mimister’s Office.
New Delhi...... For information w.r.to your letter No. PMOPG/D/2020/0079357.
5. Dr. Saranya P, Joint Director (CRZ),
+  Ministry of Environment. Forest and Chimate Change, Indira Paryavaran Bhavan. Jor Gagh
Road. New Delhi-110003....for information w.r.to vour letter No. F.No. 19-11/2019-IA.11]

dated. 11™ May. 2020, '

‘-._._,_..-—-"
[S.M. Saiyad, IFS |
* Director ( Environment } &

£

Additional Chiet Secretary
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GUJARAT INDUSTRIAL DEVELOPMENT CORPORATION

G=X

DEVELOPMENT CORPORATION

PH :

GUJARAT INDUSTRIAL

(A Govt. of Gujarat Undertaking)

Office of the Fxecutive Fnginecr (W/D)

1°'& 2™Floor, Narmada Commercial Complex,
Station Road, Panchbatti, Bharuch - 392 001
242432/244184 FAX:(02642)241902
Email: xen-bre@@gidegujarat.org

No. GIDC/BRH/EE/WD/492 (o e SS9 09-06-2020
; R AN
75 AR

G,

N Dy Environment Engineer,
Gujarat Pollution Control Board,
Paryavaran Bhavan,

Sector 10-A,
Gandhinagar.

ey

Sub : Compliance of GPCB notice dated 23-03-2020 regarding Prevention of chemical
pollution in coast of Dahej and protect the Gulf of Cambay. Narmada Estuary and

fisheries.
Ref : your notice no. 558467 dated 23/03/2020
Dear Sir.

With reference to the above. this office has received notice related to various points. The
compliance of the notice is as below.

H-:'

— -

I
]

tJ |

I

I No !

!’nlnh / Remarks

To xlop \Imlmru of ¢tuent from
pipeline  laid at 600-meter on
offshore as alternative arrangement.

effluent 4.5 km mtr

To (llsdmrg

- away from sea. so proper dilution as

per condition no. 3.4 ot CCA may be
available at discharge point.

fad

To carry out maintenance of 4.5 km
offshore pipeline and solve problem
of choking of pipeline.

Complmme

| GIDC had commissioned 4.5 km of 1000 mm |
dia CS offshore pipeline in the year 2006-07. |
Due to huge scaling in the pipeline and diffusers |
were buried more than 3 meter in sea bed. Thus,
the effluent could not discharge in deep sea. In
this sttuation, GIDC had lad two row of 600
mm dia MS pipeline up to 600 meter. GIDC has
planned to lay new offshore pipeline with
diffusers for which consultant has been
appointed and estimates are prepares but it will
take at least 2.5 years to complete the said work.
As per compliance of point no 1; and 1t 1s not
possible to repair diffusers and removal of
scaling in offshore pipeline. Hence, it 1s
required to lay new offshore pipeline and it will
take at least 2.5 years to complete the said work.

To rectify and repair leakages in
GIDC drainage lines.

convevance pipeline.
| 3, = A

Leakages were attended and at present there is | |
no leakage found in effluent collection and'l
|

932



wastewater from surrounding area.

Sr Points / Remarks Compliance
No ]

5 | To stop overflow from GIDC | This is continuous process for maintenance of
drainage manholes in various | underground drainage line and manhole. GIDC
sections of GIDC drainage system in | has awarded the M&R of underground drainage
Dahej & Vilayat. work to the agency. At present there in no

— overflow found from drainage manholes.

6 | To take necessary steps to control | Whenever any leakage / breakdown took
overtlowed wastewater reaches o | placed, the discharge of member industries |
estuary/ sea through the natural | were stopped and immediate actions are taken
drain / storm water drain. for repairing. The accumulated effluent pumped

in to nearby manhole chamber to avoid drain in
estuary / sea.

7 | To remove sludge deposition | GIDC has invited the tender for the work of
observed at the GIDC final pumping | Construction of Sludge Drying bed at FPS
station (FPS). which is under approval stage. After receiving

the approval. work will be completed within six
-  months. - ]

8 | To provide adequate storage facility | GIDC has planned to shift FPS at Plot no-Z2/93,
to prevent overflow of wastewater | SEZ-11. The master consultant is appointed for
entering into surface water drains/ | designing of guard pond, pump  house and
storm water drains/ surrounding ] effluent convevance system.
area. ] _

9 | To relocatc manholes to prevent | GIDC has invited the tender for the work of

' overflow ol wastewater entering | Construction of ESR, sump and pump house
into surface water drains/ storm | with convevance main in SEZ area which i1s
water drains/ surrounding area. under approval stage. After receiving the 1

! approval. work will be completed within eleven

i months. The work of construction of two ‘

numbers of sump with pump housc 1s under |

progress which will be completed within six ‘

months. .

After completion of the above works, all ;

drainage connection will be released above the !
eround level so that overtlowing of manholes

S T - | can be avorded. i ;
10 | To re-collect accumulated ! Whenever any  leakage / breakdown took

placed. the discharge of member industries
i were stopped and immediate actions are taken
for repairing. The accumulated effluent pumped
in to nearby manhole chamber to avoid drain in |

| estuary / sea. |

11

To strengthen pipeline infrastructure
to convey effluent upto deep sea.

GIDC had laid 1000 mm dia HDPE pipeline |
from FPS to LFP in the month of June-2019.
Hence. there is no any leakage found in
conveyance line.

GIDC has invited the tender for the work of |
Construction of ESR, sump and pump house

12 | To provide permanent solution of
storm waler management.
13 | To take necessary steps to keep

storm water drain dry during lean
period.

with conveyance main in SEZ arca which 1s
under approval stage. After receiving the

approval, work will be completed within eleven




7o 5134

[ Sr Points / Remarks . Compliance
No

months. The work of construction of two
nurnbers of sump with pump house is under
progress which will be completed within six
months.

After completion of the above works, all
drainage connection will be released above the
ground level so that overflowing of manholes
can be avoided.

14 | To submit action plan within 15 | Please consider compliance of point no I to 13.
days for above non-compliances.

Tanking you,

Yours truly,

Exccutive Engineer (W/D),
GIDC, Bharuch.

Copy swrto:
I. The Chief Engineer, GIDC. Gandhinagar for information please.
2. The SE (CG); GIDC, Bharuch for information please.
3. The EE (PH). GIDC, Gandhinagar for information and with reference to his email dated
09-06-2020.
4. The EE (M&E), GIDC, Bharuch for information and necessary action please.
The RO, GPCB, Bharuch for information please.

L]

Copy to : DEE (Drg), GIDC. Bharuch tor intormation.



GUJARAT INDUSTRIAL DEVELOPMENT CORPORATION
(A Govt. of Gujarat Undertaking)

a Office of the Executive Engineer (WID}
@) i"& 2™Floor, Narmada Commercial Complex,

Station Road, Panchbatti, Bharuch - 392 001
> PH :242432/244184 FAX:(02642)241902

GUJIARAT INDUSTRIAL Email: xen-bre@gidcgujarat.org
DEVELOPMENT CORPORATION

No. GIDC/BRH/EE/WD/557 Date : 24-06-2020
Dy Environment Engineer, ]’gm 158 FoHtig: £ omir! Sromed)
Gujarat Pollution Control Board, | RECER, ..'-..__..__' e |
Paryavaran Bhavan, jEa AR N s S {
Sector 10-A, | 3E I !
Gandhinagar. J : I '

- ____}
Sub: Compliance of GPCB notice dated 27-05-2020. | ;. o 4 i v

ot il _—

Ref: your notice no. 560574 dated 27/05/2020

Dear Sir, -

With reference to the above, this office has received notice related to various
points. The compliance of the notice is as below.

b Sr Points / Remarks Compl:anc.e .-
No| B L, IR —
1 |To submit (‘nmp]:amf‘ mport of | The compliance report was
the Direction  given dated | submitted vide this office letter no
23/03/2020 and time bound | GIDC/BRH/EE/WD/492 dated
action plant for remediation of | 09-06-2020 and uploaded on xgn |
| chocked effluent disposal | portal.
| pipeline. |
2 | To stop dt‘:(hdr‘“t of effluent in
| tidal zone (near the sea coast). | -
3 | To provide bludt_lt' removal | GIDC has invited the tender for the
mechanism and remove heavy | work of Construction of Sludge
| sludge deposition observed in | Drying bed at FPS which is under
Final Pumping Station of GIDC. | approval stage. After receiving the
approval, work will be completed
. S A | within six months. _ o
4 | To stop overflowing of manholes | This is continuous process for
| which 1s taking place due to | maintenance of underground
chocking and leakages problem. | drainage line and manhole. GIDC
has awarded the M&R of
s underground dramage work to the
] agency. At present there is no
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overflow found from drainage
manholes.

5 | To collect and dispose | Whenever any leakape /
accumulated wastewater which | breakdown  took  placed,  the
is due to leakage & scepage from | discharge of member industries
GIDC drainage linc and overflow | were  stopped and immediate
from drainage manholes of this | actions are taken for repairing. The
area. . accumulated effluent pumped 1n to
nearby manhole chamber to avoid
drain in estuary / sea.

Moreover, the work of monitoring of liquid in Dahej PCPIR area has been
awarded to M/s Unistar Environment and Research Labs Pvt Ltd. As per the
directive received from RO office, GPCB, Bharuch that whenever sample of
effluent seems abnormal, then monitoring agency shall call GPCB officials
immediately. Accordingly instructions are followed. It is to also state that the
monthly liquid monitoring reports are submitting to Regional Officer, GPCB,
Bharuch. Hence, it is requested to take actions against defaulter units.

Tanking you,

Yours truly,

Executive Engineer (W/D),
GIDC, Bharuch.

Copy swr to :
I. The Chief Engineer, GIDC, Gandhinagar for information please.
2. The SE (CG), GIDC, Bharuch for information please.
3. The EE (PH), GIDC, Gandhimnagar for information please.
4 The EE (M&E), GIDC, Bharuch for information.
5. The RO, GPCB, Bharuch for information and necessary action please.

Copy to : DEE (Drg}, GIDC, Bharuch for information and necessary action.
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GUJARAT INDUSTRIAL DEVELOPMENT CORPORATION

(A Govt. of Gujarat Undertaking)

Office of the Executive Engineer (W/D)

1*'& 2™Floor, Narmada Commercial Complex,
Station Road, Panchbatti, Bharuch - 392 001
PH :242432/244184 FAX:(02642)241902
Email: xen-bre(@gidcgujarat.org

s

GUIARAT INDUSTRIAL
DEVELOPMENT CORPORATION

No. GIDC/BRH/EE/WD/872 Date: 26-08-2020

To,

Dy Environment Engineer,
Gujarat Pollution Control Board,
Paryavaran Bhavan,

Sector 10-A,

Gandhinagar.

Sub: Compliance of GPCB notice dated 14-08-2020.

Ref: your notice no. 565862 dated 14-08-2020

Dear Sir,

With reference to the above, this office has received notice related to various points.
The compliance of the notice is as below.

Sr Points / Remarks Compliance
No
1 | To stop discharge of effluent from | it is to submit that GIDC ha: released
pipeline laid at 600-meter on |79 nos of drainage eonnections as per f
offshore as alternative arrangement. | NOC/CTE/CCA of GPCB. You are well
aware that Gujarat Govt. has
developed PCPIR in Dahej. If we stop
the discharge of effluent from pipeline
laid at 600 meter on offshore, the
above stated 79 nos of industries and
its allied industries will be shutdown.
GIDC has already complied to lay new
pipeline with diffusers vide this office
letter no 492 dated 09-06-2020. It is
o requested to accept compliance
submitted by this office and not to take
any harsh action to stop the discharge
of effluent.
2 | To discharge effluent 4.5 km mtr | GIDC has planned to lay new offshore
away from sea, so proper dilution as | pipeline with diffusers fcr which
per condition no. 5.4 of CCA may be | consultant has been appointed and
available at discharge point. estimates are prepared. The project is
under approval.
3 | To carry out maintenance of 4.5 ki | It is to submit that the maintenance is
offshore pipeline and solve problem | not possible as pipeline is fully
of choking of pipeline. chocked. Hence, GIDC has planned to




for which consultant has been
appointed and estimates are prepared.
The project is under approval.

To remove sludge deposition
observed at the GIDC Final Pumping
Station (FPS).

GIDC has invited the tender for the work of
Construction of Sludge Drying bed at FPS
which was rejected due to single bidder. Now,
the tender has been re-invited. After
finalization of agency, work will be.completed
within six months.

To provide adequate storage facility
to prevent discharge of effluent in
estuary 2zone during emergency
situation like failure of pumps,
leakage in pipeline etc.

GIDC has planned to shift FPS at Plot no-Z/93,
SEZ-II. The master consultant is appointed for
designing of guard pond, pump house and
effluent conveyance system. The project is
under approval.

To relocate manholes to prevent
| overflow of wastewater entering into
| surface water drains/ storm water
draivs / surrounding area.

GIDC has awarded the work of Construction of
ESR. sump and pump house with conveyance
main in SEZ area. The work will be completed
by end of june-2021. The work of construction
of two numbers of sump with pump house at
chemical zone is under progress which will be
completed by end of March-2021.

After completion of the above works, all
drainage connection will be released ‘above the
ground level so that overflowing of manholes
can be avoided.

To provide permanent solution of
storm water management.

To take necessary steps to keep
storm water drain dry during lean
period.

After completion of works mentioned
in point no. 6, all connections will
release above the ground level and
existing manholes will filled up with
soil/concrete. Hence, effluent will not
be drained in SWD.

Yours trul:

<R

Tanking you,

Executivel Engineer (W/D),
GIDC, Bharuch.

Copy swr to :

The Chief Engineer, GIDC, Gandhinagar for information please.

The SE (CG), GIDC, Bharuch for information please.

The EE (PH), GIDC, Gandhinagar for information please.

The EE (M&E), GIDC, Bharuch for information.

The RO, GPCB, Bharuch for information and necessary action please.

o+

Copy to : DEE (Drg), GIDC, Bharuch for information and necessary action.
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- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

=Y = ' Sector-10-A, Gandhinagar-382 010
A\ i/ Phone : (079) 23226295
GPCB _ Fax 2 (O079) 23232186

Website : www.gpcb.gov.in

] R.P.A.D.
NOTICE OF DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENTION AND
CONTROL OF POLLUTION) ACT-1974 (HERE IN AFTER REFERRED TO AS THE
"WATER ACT”) ASAMENDED FROM TIME TO TIME.

WIHEREAS you M/s. CETP OF DAHE] INDUSTRIEAL ESTATE are having an CETP
it Plot No: D-2/14/A, GIDC Dabey, Ta:- Vagra, Dist:- BHARUCH.

AND WIEREAS you are having CCA No. AWH- 107883 valid up to 14/01/2025 to
operate Common Effluent Treatment Plant (CETP).

AND WHEREAS during the inspection of your industrial plant on 12/01/2021
under Section -23 of the Water Act by the authorized olficer of the Board it has been
noticed and required to attend following issues:

L) The units of the CETP are found filled with wastewater. Flow from one unit to
another umit of the CETP is not observed.

) All the units of CETP are found not in operation and no aeration 1s going on in
oxidation ditch units

3) Thuere is no biomass obscerved in oxadation diteh (secondary treatment unit).

1) Nechenucal dosing is observed going on during the visit.

a) SPVO(Special Purpose Vehicle) has not been Tormed for the operaton and
maintenance of CETP.

6) The CETP is yet under stabilization stage and the full-fledged operation of the
CETP s vet to be started however unit is veceiving effluent from member units
trough pipeline and tanker

7} oAnalvsis report of sample collected trom hinal disposal tank of CETP 1s not

meeting aorms. Les CODB7Y mp/l Ammonical Nitrogen: 149.52 mg/|

NOW THEREFORE Beard proposes to issue directions under Section 33-A of the
Water Act-19741 as under:

L. To prohibit vou from the operation of your CETP.

2. To ddose the tjpm'aliun o vour CETP on the above mentioned site till complying
consented conditions.

3. Todizect the concerned authority to stop supply of electricity and water till that

tamies

(P.T.0.)

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISC - 14601 - 2004 Certified Organisation
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You are hereby directed to reply & Submit compliance of above points within 15
days from the date of serving of this notice failing which, it shall be presumed that you
have nothing to say in this matter and appropriate action will be initiated against you
ior the conduct of the business of your industry, under the Water Act-1974 for above
non-compliance.

FOR AND ON BEHALF OF
GUJARAT POLLUTION CONTROL BOARD

U

(P. B. Patel)
Dy. ENVIRONMENT ENGINEER

NO: GPCB/BRCI/CCA-421/1D50837/ Date: __/03/2021

Issued to.

M/S.CETP OF DAHEJINDUSTRIEAL ESTATE
Plot No. D-2/14/A, GIDC DAHE]J,

TA- VAGRADIST: BHARUCH

Copy To

»  Regional Officer,
Guigiat Pollutton Control Board,
Regional Ofhice,
Bhairuch ... tor monitoring & verilication.
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- GUJARAT POLLUTION CONTROL BOARD
— | PARYAVARAN BHAVAN
=T Sector-10-A, Gandhinagar-382 010

‘%# Phone : (079) 23226295

Fax - (079) 23232156
Website : www.gpcb.gov.in

GPCB

: : R.P.A.D.
DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENTION AND CONTROL
OF POLLUTION) ACT-1974 (HERE IN AFTER REFERRED TO AS THE “WATER ACT”)
AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Gujarat industrial Development Corporation (Dahej-
Vilayat Pipeline Development Cell) are having effluent conveyance pipeline and use
for discharge of treated cffluent into said marine outfall system at Plot No: 13/A, Dahej
pumping station GIDC Estate Dahej, Dist:- BHARUCH.

AND WHEREAS you are having CCA No.AWH-110550 valid up to 04/03 /2025 for
operation of the Common Effluent Conveyance Pipeline Project with various conditions
mentioned therein. ;

AND WHEREAS during the inspection of your Common Effluent Conveyance
Pipeline Project on 05/09/2020, 10/10/2020, 04/11/2020, 05/12/2020, 21/12/2020,
05/01/2021 and 12/01/2021 under Section -23 of the Water Act by the authorized
officer of the Board following non-compliances are observed:

1. 4.5 km offshore deep sea pipeline is choked since long and waste water is being
discharged through 600m offshore disposal pipeline. Analysis report of same
shows, COD- 1983 mg/l, Ammonical Nitrogen - 175.28 mg/! and Phenol- 7.85
mg/l.

Z. Leakages are observed at various points in the 600m pipeline through which
some quantity of the waste water is discharged on shore and rest in CRZ 1B area.

3. Ponding/Accumulation is still observed in the low lying areas and storm water
drain in some locations of SEZ-1. Also, overflow of manhole (temporary pumping
station - E) and leakages has resulted into contamination of the storm water
drain. As per analysis report of sample collected From storm water drainage of
SEZ-1 near pumping station E on 12/01/2021, COD- 639 mg/l and Ammonical
Nitrogen - 434 mg/l which is very higher.

4. In other parts of the GIDC drainage network, Overflow/leakages from GIDC
drainage line which resulting into accumulation of waste water into natural /
storm water drains at various location is observed and at D-2 area near
Universal Chemicals limited (GIDC) and Meghmani Organics Limited (GIDC).

: 5. No guard pond is provided at the final pumping station for any
emergency/breakage in pipeline.

6. In Pumping station A which is receiving treated effluent of Chemical Zone at
Dahej, Sample results shows very high concentration of COD: 3808 mg/! (Limit:
250 mg/l), BOD: 772 mg/1 (Limit: 100 mg/1), Phenolic compound: 30.90 mg/l
(Limit: 5 mg/1).

(P.T.0)

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & 1SO - 14001 - 2004 Certified Organisation



7.

In Pumping station C which is receiving treated effluent of SEZ-1, Sample results
shows very high concentration of COD: 1831 mg/! (Limit: 250 mg/1), BOD: 390
mg/1 (Limit: 100 mg/1), NH-N: 834.4 mg/1 (Limit: 50 mg/1).

In Final pumping station Ambheta, Dahej which is receiving treated effluent of
Pumping station A & C, Sample results shows very high concentration of COD:
1983 mg/l (Limit: 250 mg/l), BOD: 323 mg/l (Limit: 100 mg/1), NH-N: 274.4
mg/1 (Limit: 50 mg/1}, Phenolic compound: 14.12 mg/l (Limit: 5 mg/1).

AND WHEREAS the non-compliance as narrated above, observed in your Common
Effluent Conveyance Pipeline Project is contributing to the pollution problem in Dahej

aread.

UNDER THE CIRCUMSTANCES, as directed. 1 P. B. Patel, Dy. Environment

Engineer, Gujarat Pollution Control board issue the direction under Section 33(A} of the
Water Act - 1974 as under:

1.

6.

10.
11,
12.
13.
14,

To stop discharge of effluent from pipeline laid at 600-meter on offshore as
alternative arrangement.

To discharge effluent 4.5 km mtr away from sea, so proper dilution as per
condition no. 5.4 of CCA may be available at discharge point.

To carry out maintenance of 4.5 KM offshore pipeline and solve problem of
choking of pipeline. ' ]

To rectify and repair leakages in GIDC drainage lines.

To stop overflow from GIDC drainage manholes in various sections of GIDC
drainage system in Dahej & Vilayat.

To take necessary steps to control overflowed wastewater reaches to estuary /
sea through the natural drain/ storm water drain.

To remeve sludge deposition observed at the GIDC Final Pumping Station (FPS).
To provide adequate storage facility to prevent discharge of effluent in estuary
zone during emergency situation like failure of pumps, leakage in pipeline etc.

To relocate manholes to prevent overflow of wastewater entering into surface
water drains/ storm water drains / surrounding area.

To re-collect accumulated wastewater from surrounding area.

To strengthen pipeline infrastructure to convey effluent up to deep sea.

To provide permanent solution of storm water management.

To take ﬁécessary steps to keep storm water drain dry during lean period.

To submit action plan within 15 days for above non-compliances.
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If the above direction is not complied, you are liable for prosecution under
Section 41(2) of the Water (Prevention and Control of Pollution) Act-1974 which
provides punishment with imprisonment for a term not less than one year and six
months and may extend to six years and with fine.

This direction is issued with the approval of the competent authority.

FOR AND ON BEHALF OF
GUJARAT POLLUTION CONTROL BOARD

(K

(P.B.PATEL)
DY. ENVIRONMENT ENGINEER

NO: GPCB/BRCH-B/CCA-1194/1D:31038/ Date: _ /03/2021

Iss to:

W:?}ZIARAT INDUSTRIAL DEVELOPMENT CORPORATION
(DAHE]- VILAYAT PIPELINE DEVELOPMENT CELL),
PLOT NO: 13/A, DAHE] PUMPING STATION,

GIDC ESTATE DAHE],
TA: VAGRA, DIST:- BHARUCH

Copy To:
1) Vice Chairman & Managing Director,

GIDC, Block No -4, 2nd Floor,

Udhyog Bhavan, Gandhinagar-........ for your information and necessary action please.
2) Regional Officer,

Gujarat Pollution Contro! Board,

Regional Office,

Bharuch..... to investigate non-complying industry discharging effluent in the arca

and to carry out extensive monitoring, for monitoring & verification of this direction.

Clean Gujarat Green Gujarat

ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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CPCB/IPC-VII/CETPs/2021 ¢ A Date: 28/01/2021
S\9% G

To

Tte Member Secretary , ) ;,6‘2.-,
Gujarat Pollution Control Board AT Hi B
Sector 10- A Gandhi Nagar-382043 Ty
Gujarat o

Sub: Public Grievances regarding violation of water (Prevention and Control of
pollution) Act, 1974, Air (Prevention and Control of pollution) Act, 1981 and

CNT o 4334 rinem A~k A NDCNT/MNVI inor
e R ARSI R e LA RAY AL R T e e ’ _! 'l‘f—vJ.J. -.‘-.D-
Sir,

This has reference to the representation dated 04/01/2021 received from Aryavart
Foundation, Gujarat regarding violations by industries located in Dahej Industrial
Estate.

It is requested to look into the matter and take appropriate action. The action taken
report may be provided to the applicant under intimation to this office, within 15
days.

Yours faithfully

(Ajay Aggarwal)
AD & Div. Head, IPC-VII
Email: ipc7.cpcb@gov.in

E'-1 ﬂ!_: = T :Iﬂntro

Copy to:

\/"./Regional Director (West) : for follow-up, please
Central Pollution Control Board
.Opposite VMC ward No.10, Subhanpura,
Vadodara- 390023

2. Aryavart Foundation : for information, please
J-50, Japan Market, ‘
Opp. Linear bus stop,
Ring road, Surat-3
Gujarat

‘gfyr WA’ gl oA TR, feewt-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032

—TATIET T_1 . AR ANARATN 99N ETO0 AFOdE T\ Wabheite - www cnch nic in
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Gandhinagar, Gujarat-382010. 0S - Central Pollution Control Board

I Parivesh Bhavan, East Arjun Nagar, Dethi- 22

Sub: Violation of the Water (Prevention and Control of Pollution) Act,

1974, Violation of the Air (Prevention and Control of Pollution) Act,
1981 and Violation of Sec. 3 (ii) of CRZ notification dated 06/01/2011

Respected Sir, H ,U))/ﬂl/

1. The complmnant is President of “Aryavart Foundation” Wthh is
NGO registered under the Central Societies Act 1860. The NGO 15 \; \\\/\

inter-alia engaged in spreading awareness about environmental issues

and taking steps to prevent the environment from pollution.

2. It 1s respectfully submitted that I along with my team comprising of
Members of Aryavart Foundation NGO visited general area of Dahej
Industrial Estate on 26/12/2020, 27/12/2020 & 28/12/2020 and
interacted with the locals. The Complainant also met The Regional
Officer of Bharuch, GPCB on 28/12/2020. The following was observed

/ learnt during the visit and interaction:

]9/(4.&) i “That although as per the CPCB and GPCB norms, all the
_._--""'-.-—'- ,3 l - - . - -

industries are obliged to discharge their treated trade effluents

ATR jafm GTP&? through closed GIDC drains which take the effluents to CETP,
e 4
Y " P;i further to final pumping station and finally into the deep sea at a
wijad

w5 () distance of 4.5 km from the shore but untreated / semi-treated
g (vru
trade effluents were observed in the open drains in the general

Head & Admin. Office ; J-50, Japan Market, Opp. Linear Bus Stop, | Branch Head Office : H.No. 117, Gali No.6, Shyam Colony Part-1,

Ring Road, Surat-3. (Gujarat) INDIA. Ph. : 0261-2441110, 2431555 § Mithapur Palla Road, Sehatpur Extn., Ward No.23, Faridabad,
Cell : 097255 22855, 97266 66384 Haryana-121 003. INDIA. M : 98986 55177.

avartfoundation2016@
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area of GIDC Dahej. The locals have intimated that the
industries situated in GIDC, Dahej have scant regard for the
environmental norms. The untreated / semi treated trade
effluents emit pungent smell causing Air pollution. It is also
pertinent to mention that the untreated trade effluents are

hazardous chemicals which are injurious to flora and fauna”.

3. That apart from the above, in a case filed by Aryavart Foundation

being original Application no. 85 of 2020, titled as “Aryavart
Foundation versus M/s Yashyashvi Rasayan Pvt. Ltd. And Anr.”, an
expert committee was constituted. The Expert committee so
constituted has submitted a detailed report before the Hon’ble National
Green Tribunal about the violations of Environmental obligations by
the industries located in GIDC, Dahej. The relevant part of the report

is reproduced below:

“6.5 OTHER ALLIED ISSUES FOUND RELEVANT:- Effluent
Management in Dahej Industrial AreaMost of the industries in
Dahej- Vilayat area are discharging treated wastewater in to
internal drainage network (39 km) provided by GIDC having
pumping stations (4 nos.) and earlier finally used to pump to
deep Sea through underground pipeline (90 MLD capacity,
present flow @ 39 MLD) from Final Pumping Station (FPS). The
length of this disposal pipe line is 13.5 km out of which 9 km
on- shore and 4.5 km off-shore. The final disposal point was
identified by the National Institute of Oceanography (NIO).
However, presently, the wastewater is being reportedly
discharged only at 600 m inside (with 600 m off-shore separate
pipeline) the Sea, instead of 4.5 km due to damage/choking of

fead & Admin. Office : J-50, Japan Market, Opp. Linear Bus Stop,
ding Road, Surat-3. (Gujarat) INDIA. Ph. : 0261-2441110, 2431555

sell - 097255 22855, 97266 66384

Branch Head Office : H.No. 117, Gali No.6, Shyam Coleny Part-1,

Mithapur Palla Road, Sehatpur Extn., Ward No.23, Faridabad,
Haryana-121 003. INDIA. M : 98986 55177.
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4.5 km off-shore pipeline/diffuser system. The 600 m off-shore

pipe in use is reportedly having leakages at a number of

"locations discharging effluent in between High Tide Level (HTL) &

Low Tide Level (LTL). The effluent discharged from Final
Pumping Station is not meeting prescribed norms as per CPCB
& GPCB monitoring results. It is inferred that the individual
industries are not treating the effluent as per standards
prescribed by GPCB and letting wastewater without proper
treatment into the GIDC drainage system. There are industrial
clusters like GIDC Dahej, (D1,D2,D3, Dahej SEZ Part I and Part
II and Vilayat GIDC and SAYKKA GIDC) in Vagra Taluka. There
is one CETP (For Dahej D2 and D3, Capacity 40 MLD) under
stabilisation, while another one is for Saykha GIDC 40MLD
already constructed but not commissioned. Others have no
facilities of CETP. As such there is no functional CETP and all
discharging the trade effluent either treating or otherwise in
drains of GIDC. In view of the reports it can be said that some
industries are not treating the trade effluent. GPCB has till now
issued three directions to GIDC under Section-33 A of the Water
(P & CP) Act, 1974 dated 30.01.2019, 23.03.2020 and
27.05.2020 for violation and non-compliances viz. discharge of
effluent in intertidal zone through 600 m separate off-shore
pipeline instead of 4.5 km off-shore pipeline due to choking of
pipeline violating CCA condition/CRZ Notification, non-
compliance of discharge standards at Final Pumping Station
(FPS), heavy sludge deposition at FPS, overflowing of manholes
due to choking/leakage problems of GIDC drainage lines,

frequent overflowing of effluent from manholes leading to storm

8001 : 2015
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water drains/natural drains which ultimately carry effluent to
estuary of River Narmada & to the Sea, accumulation of effluent
in some areas etc. As per latest direction issued by GPCB dated
27.05.2020, GIDC has been directed to: - Submit compliance
report of the direction issued on 23.03.2020 and time bound
action plan for remediation of choked effluent disposal pipeline, -
Stop discharge of effluent in tidal zone (near the Sea coast) -
Provide sludge removal mechanism and remove heavy sludge
deposition in FPS - Stop overflowing of manholes which is taking
place due to choking and leakage problem - Collect & dispose
wastewater accumulated due to leakage & seepage from GIDC
drainage line and overflow from drainage manholes The copy of
directions dated 23.03.2020 & 27.05.2020 have been marked to
Gujarat Coastal Zone Management Authority (GCZMA) for taking
appropriate actions for violation of CRZ Notification by GIDC
regarding discharge of effluent into the estuary of Narmada.
GIDC has submitted reply to the GPCB and informed that- -
GIDC commissioned 4.5 km CS pipeline of 1000 mm diameter in
2016- 17, due to scaling in the pipeline and diffusers were
buried more than 3 meters in the sea bed. Also, it is not possible
to repair diffusers and removal of scaling in offshore pipelines.
Hence, effluent could not be discharged into the deep sea. -
GIDC has laid two rows of 600 mm diameter MS pipeline up to
600 meters. GIDC has planned to lay a new offshore pipeline
with diffusers for which a consultant has been appointed and
estimates are prepared but it will take at least 2.5 years to
complete the said work. * GIDC has attended leakages of

pipelines. From what is stated above it is clear that since 2016 —

{ead & Admin. Office : J-50, Japan Market, Opp. Linear Bus Stop,
ting Road, Surat-3. (Gujarat) INDIA. Ph. : 0261-2441110, 2431555

el : 097255 22855, 97266 66384 Haryana-121 003. INDIA. M : 98986 55177.
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2017 the effluent is being discharged just a distance of 600
meters. It-is required to be borne in mind that the effluent is of
the industries engaged in manufacturing hazardous chemicals
or using hazardous chemicals. The industries through GIDC
cannot be permitted to discharge the effluent not meeting with
the norms just at a distance of about 600 m in the sea instead of

4.50 Kilo Meters as per permission granted.”

4. That from the facts stated above it is crystal clear that the industries

located in Dahej Industrial Estate are violating the provisions of Water Act

and Air Act by committing the following Act.

a)

b)

d)

Discharging untreated / semi treated hazardous chemicals in open
GIDC drains.

Discharging semi-treated hazardous chemicals between high tide
line and low tide line i.e. at a distance of 600 mtf of the seashore in
gross violation of provisions of Section 3 (Ii) of CRZ notification
dated 06/05/2011.

That the pipeline which discharges the Trade effluents into the sea
is also broken at various places even before going into the Sea.

That it can be very safely inferred that the industries are
discharging untreated / semi treated hazardous chemicals into the
GIDC drains and the CETP / ETPs are also not fully functional
because the sample taken from outlet of final pumping station are
not meeting the CPCB / GPCB environmental norms.

It is also evident that the GPCB officials have not performed their
duties as required under the law because no effective action has
been taken against the GIDC, (Dahez — Vilayat pipeline development

cell) for operating without consolidated Consent and Authorization

B : OFFICE:
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since 13/11/2018. The GPCB has also not taken any effective steps
for violation of the environmental parameters by GIDC (Dahez —
Vilayat pipeline development cell) for violating the Environmental
parameter as mentioned in notice of Direction U/S 33 A of the
Water Act vide order no. GPCB/BRCH-B/CCA-4(8)/ID-31038,
Outward no. 531938 dated 31/12/2019. No effective steps have
been taken against the industries which are discharging
untreated /semi treated trade effluents into the GIDC drains.

f) That as per the law laid down by the Hon’ble Supreme Court in
Paryavaran Suraksha Samiti case W.P. 375 of 2012 in Paryavaran
Suraksha Samiti & Anr vs Union Of India & Ors judgment dated 22
February, 2017 all the industries located in Dahej industrial estate
must be closed down immediately. Allowing the industries to
operate without a fully functional CETP / ETPs is actually contempt

of the Hon’ble Supreme Court.

5. That in view of the above you are requested to constitute a committee
of officers and experts of impeccable integrity to conduct detailed
inspection of all the industries located in GIDC, Dahej and ensure
compliance of the environmental obligations by all the industries and
also take punitive measures -against-the-industries for violating the ———

environmental parameters in the past.

Yours Truly,

lead & Admin. Office : J-50, Japan Market, Opp. Linear Bus Stop, | Branch Head Office : H.No. 117, Gali No.6, Shyam Colony Part-1,
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ell - 097255 22855, 97266 66384 Haryana-121 003. INDIA. M : 98986 55177.
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CE: 1o

1. The Secretary, Ministry of Environment & Forest (MoEF), New Delhi.
U&Z. The Chairman, Central Pollution Control Board, New Delhi.
3. The Member Secretary, Gujarat Pollution Control Board, Gandhi
Nagar.
4. The Collector, Bharuch.

fead & Admin. Office :J-50, Japan Market, Opp. Linear Bus Stop, | Branch Head Office : H.No. 1 7, Gali No.6, Shyam Colony Part-1,
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